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Joint Committee Renort in the matter of Original Application No. 108/2024 (CZ). Leela

Ram V/s State of Rajasthan & Ors order dated 03/05/2024 passed bv Hon'ble NATIONAL

GREEN TRIBUNAL CENTRAL ZONE BENCH. BHOPAL

1. Hon'ble NATIONAL GREEN TRIBUNAL CENTRAL ZONE BENCH, BHOPAL vide

order dated 03105/2024 has directed inter-alia as follows: -

1. The issue raised in this application is illegal mining, blasting and drilling activities

in the mine by the project proponent-Ws, Nilkanth Concast Private Limited,

Bagoli, Jhunjhunu, Rajasthan who is engaged in iron ore mine and aroand within

the residential area causing dust pollution without any provision and method for
sprinkling of water on the road, adversely affecting the health of the local residents.

6. We deem it just ond proper to cull a report on the matter in issue in present Original

Application, from a Joint Committee consisting of:-

L One representative from the Collector, Jhunjhunu, Rajasthan

iL One representative from the Member Secretary, Rajasthan Pollution Control

Board,

7. The Committee is directed to visil the place and submit the factual and action taken

report within six weeks. The State PCB will be the nodul agency for coordination

and logistic support

The Bagoli area is now the part of District Neem Ka Thana, thus the District Collector

Jhunjhunu has transferred the matter to District Collector Neem Ka Thana on

0810712024. In compliance to the order passed by the Hon'ble NGI the District

Collector Neem Ka Thana vide order dated 1610712024 has appointed SDM, Neem Ka

Thana and State Pollution Control Board vide order dated 03/0712024 has appointed

Regional Officer RSPCB, Sikar. (Copy of orders is enclosed at Annexure- I )

This is a "Iron Ore Mine, M.L No 10/98'having mine lease area 4.945 hectare located

near village- Bhagoli, Tehsil-Udaipurwati & District Neem Ka Thana(Raj). Initially,

Mining lease was sanctioned in Favor of Shri Bajarang Kumar Bansal S/o Shri Mahavir

Prasad Agarwal vide order no.P-17(32) Khan/Gr.-112002 dated l0/0512002., Thereafter

this mining lease has been transferred in favour of M/s Nilkanth Concast Pvt. Ltd. Vide

order no. P-17(32) h.hanlGr.-2/2000-Part dated 10/1012013. The hansfer agreement was

executed on 22.11.2013 and the registration of transfer agreement was executed on

04.12.2013. Now this lease has been again transferred in favour of IWS Mahi Tradelink,

Gandhidham Kachchh, Gujarat. The transfer agreement was executed on 3010312024.

The lease period is extended for 50 years I.e. to 30.10.2052(Enclosed- Copy of lease

documents - Annexure- 2)

State Level Environment Impact Assessment Authority, Rajasthan vide letter dated 23,

Sep 2022 has accorded Environment Clearance under EIA Notification -2006 to M/s

Nilkanth Concast Pvt. Ltd. Now, the new lessee IWS Mahi Tradelink, Gandhidham

Kachchh, Gujarat has applied in SEIAA, Rajasthan for transfer of EC. The Rajasthan

State Pollution Control Board vide letter dated 3lll0l2022 has accorded Consent to

Operate under section 2l(4) of Air(Prevention & Control of Pollution) Act, 1981 with theル
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validity from 31/10/2022 to 301O912O27 in favour of M/s Nilkanth Concast Pvt.

Ltd(Enclosed Copy ofEC, transfer application and CTO- Annexure 3 )

The committee has visited the site on dated 2310712024 along with Mining Engineer,

Departrnent of Mining & Geology, Jhunjhunu. During visit, mining lease was found non

operative. There was a two-mining pit in the mining lease out of which only one mining

pit is operative. As reported by the Mining Engineer the mining work is closed from

0l/0412024. Mining was done in a mining pit by open cast method. Demarcation pillar

ABCD was available at site. Lessee has provided water sprinkler Systems in the mining

area, road. The lessee has provided gravel road for movement of vehicles. Lessee has

obtained permission from Director General Mines and Safety (DGMS), Ajmer for short

hole blasting. Lessee has carried out plantation in the lease area and nearby own

khatedari land. Recently, Lessee has installed 03 Continuous Ambient Air Quality

Monitoring Station in the periphery of Mining Lease. Lessee has submitted copy of

invoice dated 3010512024 of 03 nos CAAQMS. Lessee has construct wire fencing around

the mining pit and lease area. The High tension lines are passing through the part of
mining lease. During inspection no mining operation was reported below the high-tension

line in the mining lease. The complainant was asked to produces details /documents of

the patients suffering from Asthma disease , But the complainant has not provided the

same.

There are agriculture fields all around the said mining lease. The committee

talked to the 05 owners of the houses located closest to the lease. One house owner said

that he has constructed the house recently, during the mining operation dust come to tlle

house. Owners of other houses said that there is no problem due to mines. Blasting in

mines takes place between I to 2 PM in the afternoon. Blasting causes vibrations in the

houses. livestock was present in closest field. A small village temple is situated at 30

meter from the east side of AB line of mining lease. (Moka Report with Distance of
houses from mining and statements of house owners, Copy of CAAQMS invoice,

plantation invoice are attached at Annexure- 4)

The commiftee has also asked Mining Engineer, Departrnent of Mining & Geology,

Jhunjhunu to submit factual report of said mine. The Mining engineer vide email dated

2610712024 has forwarded factual report ofthe mine. ME, Junjhunu has reported that this

lron Ore Mine, M.L No 10/98, mine lease area 4,945 hectare has been transferred in

favour of N{/S Mahi Tradelink Gandhidham Kachchh, Gujarat. The transfer agreement

was executed on 3010312024. The lessee has obtained perrnission from DGMS, Ajmer

vide letter dated 06/01/2023 for heavy earth moving machines without deep hole blasting.

The DGMS,. Ajmer vide letter dated 06/03/2024 has also permitted short hole blasting.

Indian Bureau of Mines, Govemment of India, Ajmer vide letter dated 08107 /2022 has

approved Mining Plan along with progressive mine closure plan of said mine for

financial yeu 2022-23 to 2026-27 . ME has submitted that the production is nil in the

mining from 01104/2024. However, it is also reported that the technical officers of the

Mining Departrnent during inspection d^ted lll07 /2024 have found illegal mining of
iron ore @936 MT from outside the sanction lease. Thcrcforc,Mining

ノ
Department has

負
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issued notice on dated 1610712024 to the lessee and asked to submit reply within 60 days,

failing which action will be taken by raising demand against the said illegal mining.

(Copy of factual report, DGMS,. Ajmer letters, Indian Bureau of Mines, Government of

India, Ajmer letter and Notice is Enclosed - Annexure - 5 )

The committee has found that lessee has made efforts to control air pollution near by area

however committee is recommending that the Department of Mining & Geology shall

take action for imposing penalty/compensation to the lessee for illegal mining if any in

accordance with the prevailing rules of Mining Department.

The report is being submitted for kind perusal of Hon'ble National Green Tribunal

Central Zone Bench, BHOPAL

上
(Pradeep Kumar Asnani)
RO,RSPCB,Sikar

Ⅳ
SDM,Udalpllwatl,Necm Ka Thana



Photographs of Iron Ore Mine, M.L No 10/98, near village- Bhagoli, Tehsil-Udaipurwati 

& District Neem Ka Thana(Raj). 

 

  

 

    Google image of mines M.L No 10/98 and lease area 

  

  

Pillers Photograph  
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Mines Photograph 
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Plantation & Water Sprinkler Systems  

   

CAAQMS Photograph  
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Village Temple located near mines. 
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Rajasthan State Pollution Control,Board
IIcadqtialtcr,4,Institutiollal Al・ea,Jhalalla D0611gri,Jaipur‐ 302004

1〉honc:014卜 2716804,2716800 e¨ nlail i lllcnlbel・ sccrctary(藝工pch n“ .ln
Helplille No :0141-2716877              ・

N<r. [r.10 (591l) Rl'(]B/l.egal/N(i'1720241 -"!..ii i.i',", [)atc:..-: ,,.\,"r ;a, , r,

Regiortal Offlcer,

Rajasthan State Pollution Clontrol Board,

Sikar

linrail : - Lorpcb.sikar(!gntai l.corn

Sub.icct - Hon'ble National Green TriLrunal, Bhopal order dated 03 05.2024 in Original

Application No. 10812024 (CZ), Leela Ram V/s State of Rajasthan & Ors

Sir.

\\/ith reference to above subject rnattcr, it is to infrrrrn that the Ikrn'blc NG'I has passed an

order daterl 03.05.2024 and dircctcd irrtcr-alia as follot"':-

6. We deem it just ond proper to coll a report an the matter in issue, in present applicotion,

'i;;,':';:,i,':":::;:,';:::i::::;"cb,,Di,,ric,thun jhunu(Ro jos,hon)

(ii) One Representotive from the Membet Seuetary, Rdiosthan Stote Pollution Control

Board, laiPur (Roiasthan) )

7. The Committee is directed to visit,the ploce ond submit the foctuol and oction taken

report within six weeks. fhe Stote PCB will be lhe nodol agency lor coardination and

logistic suPPort.

You are hercby norninatc,l as rrrcrnlrcr of the contniiltec as well ls Nodal ofJlccr oti behali-ol'

RSPCR witfi rlre direetion to ensurc corupliance o{'Ilon'hlc N(ll'dated 0i.0-s.2024 ClopV ol.[]on'hle

N('i'l- ordcl datcd 03.05.2024 is being ettclosed for rcatly rcftrcttc<'

Enclosed-As abovc

Copy to lbllorving ltrr lnlornration and fior fufilter trecessaty ac{ion -
l. District Collector, Jhunjhunu, Rajasthan

2 Itcgiorial ()fficer. Jhunjhunu for infornralion and coordinate with District Cnllector,

Jhunjhunu in the matter

lvlember Secrctilly

HajKai ftef
8536947

Sig natu re
Digitally signed by
Designatio
Date:2024.

(Vjai N)

4ヽenlber Sec:etaly 4ヤ

(

Secretary

|

Reasorr:Appr
1551S丁

■
■
■
■
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ur311 as the wqight of thr rntn:rat,/minefals.tn etcck or in
thJ process of cxport may bo checked by an offlcer autho-
rised by the C-:ntra1 or Stat..: Covcrnment.

H,ere sp3clfy Uhe mode 6f arrivlng at th3 sa).e prlce/prlceg
ab pits mouths of mlrl:ra1./min:ra1s.

Cours.: of actlon lf r:nts and royaltlis are not
paJ'd in tlme,

3. ShouLd any r.:nt, rrryalty or oth3r sums du: to
the St.ate Govornm.]nt und.;r th.: tJrms and condltlons,.of
thsse prsslnts bc not pafO by'th: Lesse:,/l:ss.ies wlitrtn
the prjscrlbed rlm.e. The sarn": toget.her l.rlth slrnple l-nterests
duc ther,,,on at thj rat,3 of, t'a;nt,y four percent per annum
tnay be rrcov3rJ(l on ar cjrLlflcatJ of such offlcer as may
be speclfJ.ed by ths Statc Gov.:rnment by general or speclal
ord:r, in thc samc mannJr as an,lrrear of ]and rlv3rrire.
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otrlrer Prcmisss and rorks of a il.k? nature exeepc d.znands
f or land r-1vlnu:s. 
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explrns j lrJc! and at all, t.i.rp:s maintai.n 'and ke.:b ln' repalr boundary- nrarks and plI l^ars .tccording to Lhe demg-
rcation to l;..: shown 1n tl:.' ; i-.:.: ::nncxed to--tfrls l.:as.:..'
such marks and plllars str,:Ll ,-3 sufficieneiy clear of' t"h. shrui.rs ano tensi-"Uierucr.lons as eo at16w J;;l 

..-
iu,rrtl{icarion

'Io conrn.:nce op.lr.lLior:s vr.iLhln a y.jar anrJ work ina workman like mirr^n;r :-
3. Thr: lissic,/hss^;.:s sh.r]I commrnc3 opJraLion

wJ.LtLln onr year from thr dat: of -jxccutlon ot ihrl
leasc :nd sha1l thereaftJr rt .rll timcs during th.:

. cantinu.:nce of h.is fgqs-r s.:i:rnch fOr, wln, work.'and,; .

d.:vclop, the s al<l mln.-,ra1s wlt,hout. voLunt: ary int einuisslon
. in a skl lfu1. and rnrorkrnan likc menner and as prescrlbed

under clause' 12 h.:rein after without cloing or permlctlng
to b: doni:: .-rny unnvc..ss.try or -r,oiclrble demage to the
surfac. r:f t_tr.: sald l"onds r:r r-h/\ops buil<jings

f) stntcruris or oLh.rr proprrty rhlr.$: F;;-;;: purpos.rsI / \[*\-lX ',,' '/, 

"rt*'r\r 
ti--contd :'...12 
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?o allow lnspcch.ions of worklngs z-

may′  frOn tirr, tO tin、 3 s● e rit tc impOsO.

r Jp● rt ac01dent 3-
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声

*"<,f lhls c1aug.: opqratLons sholl lnclude the erseb5'ons'c! machLn€ry, 1ay1ng of a trarnway or constructl.on of aroad ln conneetl-on wlth Lh: rdna.

?o(.rn{e:rr-t-f,Jr, . Governrnerir agalhsL all clalrns :*.,'.

{.j ,The icssee,/Icsse+s shal1 make anct pay such r.ra*sonabLe gatlsface,lon anct contpensabion aC inay Leiasirssid-by'Ibwful auchor{ty U.h accordance uLEh thc iaw l.n f,orca
on Lhd subJect for o11 damage, LnJury or distulbanee
whlch mal be aone hy t$m/them Ln *:xerciss of ,ttrs powers
Eranted Lry thr.s leasc anct shu.Ll lndsmnl"fy and kae! indern-
nl fl ,y lullr- and 'canpl:t.:ly rrh] sLaL.: cov*rrnmcnt agnlnstall clol.ms trtriclr moy Lre macle by any p.rrson ln respect of,.
any such damage, J.nJury cr ciisturbance and all. costs ond
sxp3ns es ln conn.?c:lon therli.rith.

To secure and keep ln good condltlen pLts, shafts-etc.

5- The Lesaee,/l :sse:s shali dur:tng +he eubsl$tenceof t.hls }?ase r:1X, anh sufflclently s:r:lri -rrA t.ep op=r,wlth tlmlrar er ot.h:lr dirrabl.: mJans a1l p1ts, shafts andworkings Etrat may, la: md.: or us.:d In thJ .sald }ands ancl
make and malntaln 6uff,1el }nts f;ncrr eo rh: sarlefactj.onof thc State corre,rnmont round .Jvlry.such p.l-f_;-;;;;-;;*'
uorkLng uhctlr€r th: barre fs--oUi"J"ned or-not and shallduring ths- sorr,r! perrod k.:;p arr workrngs tn utre s"iJ-lanas*:.p'u sHc! a{ ,rn?y b,e .:bandon-:d acc.:ssible froe fromwatrr ang fq,r]- a1! al far ag possLblc- , .

,,''. . '' i i I\ . fo strengfituri.and.suplJort Lhr ntlne Lo nec.?ssary' ergt.ent 3- \ .

: 6. th.r tr'tss,*€/1.:ss.roa sh,sll. sCr.snSlh*fl and sglry'rt..to ths sar*sfecefc,ilirf 'Lh$ Reif*ay"icdirrf nliiratfon 
".;l:;;of th., Stqgo. GovernmenLr &s the cas,J nay ba any pErt of

Sh'e tnlne whlch in Ltg -spLlrlsu leriulrus guct ,ri"-"gt-lreningor support for the safeLy of any ralrway, r*srrvoir, canal.road ono arly other lubltc works or..seru&ur.s.

7. the l.rjsseg/lsss:-ls sha.Ll sllow any Fffic,r
euthorlsed by ths 'Cr:ntraI cc!,rrnrnjnt or thJ itaeercovt.
il,!Ii;":'::::";:,#';: ill ;k,,:i;:;'i: til:'!::3: ;:ltt1.: tlrrpas.: of, inspectJ.ng, ::<rr"J.:nIng, surv.ryl"ng ipro*poa-tlng) and maklng plens Lh:lr ,:.t- sampllnp .r:nd cil]..leeingany data .rnd th: 1:.:s.:e/l)ss ::)s sfra1l wieh ptop.ri p;rron
employ:d by th-' 1-lsd;:/l :ss . ; -ncj ,cgu"rlnt td .iitf, tf :mln:s :rnd ,'v.rk i:ff.rctua11y .cslst such c,€flc:r, eg.]nls,s.)rv..nCs and vrorkmen 1n co.-$u<:Ling. :v:ry -such insp.iqticnsand-shall affordrth BT atI f'.eriili.:u, iif"io,orii"-t."rr,ri.o
',rlth.th] worklng of -th: mln:: ..;hich t,h ry may r*,ason,blyr:guir.: and alsb shal1 and ."rj. ji c<.nf orrn-to ind observ..re1] ord lr .lnd r ]gul.rticns rririch ttr.: C:nt.r.rl anci Stat:Gov.:rn;r::nts. as th: r:sul,L of such inspJction or othjrwisJ
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3. Ouantlrl.es of thl v=rlous gualirles of the sald. mln.:ra1,y'rn1n:ral.s sor,r-;; .=i;;;.d-rii"i1r-iii
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rules as nay be lssu.jd f,rom t.lm.-: to tlmt by tht Government
of rndla under sdctians 18 cf ttre t41ncs and Eineral (Reg-
ulat.Lon * Develolment) Ac{... 1957 (Act 5? of 195?) and
shall" not carrY on mining rtr oth:r operatlons under the
salcl Jease Ln any rrray oth$jr than as prcscribed und:r
tfiese ruLes, l, .,i ,- !, i

' To provl.dlng welghing rnachlne r - 
l

13. Unless sp-rclfl;1;1-r.l.y1 exempted by the State
covernm-iint th; Icss..:a/l :ss?Jc ittatt provide-and at all
times keup at or nJar rhJ plt trcad or each of the ;rlt
heods at whlch the s.rld min,.:rals shall be brougrht to bank
.: prc,perly construct.ed "ntl :;f flclcnt vr,,righlng machJ.n: andshell wcigh or causts to b.r w:lghcd th"lrson all ih3 sald
mlnerels, f,rom tims to tXma brcughts to bank Solclr exported
and converted and Blso Lhe'cc,nveited products and shbll
.:t the closo of each day cause the tot,af, welghtsr'iiscaru- I

al-ned by such means of ihe sald mj.neralsr or''s i)rctduct's
rolsed, sold, oxporLed alrcl, cohv.rrLcd ourLng, Lh': previ.pus .'

cu.:nty f c,ur hours to be cnt,Jr ed in the af cresalo bb(}ks of
. accqunLs. The 1essc.a,/lessses shall permlt the StaLe
Governmrnt at, &lI Llrn:s durl-ng the sal_d term t.o enrl>J.oy any
perscn or persons t.o be.present ,rt the welghJ.ng of Lti{,
sal"d mlnerals.as.-a foi..:sald ano to keep accounls thcreof
an(] to ch;c\ the acqor.;,,,,,,,,,,,,,,nts k;pt by lessee/lcBsees. The
Iessee,/Lessecs sha]l qLve OZIZ- days previous not,lce
Writ.ing to the UspuEy Corr,rnfsEfonETCol.]cceor of evcry
measurflng or rqeighlng in ord.rr.that hg,or.some offlcerhis beholf nia$be'pres:nt.:tLe|6.rt. -. .:

To a]Iow tesL of w-:iqhing machln: :- ..

:

14. Th,: 1:ss:e/1 -ia5 -:s sht1] ..11o,,r any person orp1}rsclns appointcd in th,-lt b:h:lf by the State Gov:rnro:nt
,rt any tLmi? or tlm.)s durlnE tlr: said t3rm to examl.ne andt isL .)v1]ry weighlng machln.) tr, b-. prcvlded and k+pt asalcr:s,--id anci the w3lghtss us-:c th?r: vlth trn onl.;i trt

・ in
such
.0■
: `

asc?rtBln whether ths sami] r)sp:ctlv.:ly ar+ correct and
1-n qocd r,'.palr and order and i f upon any sueh exarnlnatlonor t.:stlng any such wel.ghing n:chine cr-uc1^ghts.-shall, be
founo lncorrect cr crr.:! of ,r:.:pij.r or ordf tfr.g State eovt,.may rcgulr.J that thi.san:e'j.s ..,.rijuseed, r:palrad,and, iut'ln crd;r by and at thi .-r-1r_.,nu_i-.f ehr: lelse;/l"rsseel andlf rsuch requlsd,tlcn b.: nol ,cr,npl 1:d wltlr w.ithln fcurt+enday$ aft.f,r tho sJn; ghall hlv.: b:cn mad:r ths StattrGoy;rnmdnt, _mey caus.b'such, irplghing m+chin: or wetghts.tcb: adjust rC, rcpal^rrd, and put. in orci*1 and ch-- exp.tnsesof, sn dolng shatl be p.rid by rh; fcsscj/ijssjes tdrh:Stnte Gev-jrnm.jnL oq oemonO on, if upon ilny such e5;rmln.rtlonor t'rsti-ng as af oirb:rtrl bny :rrcr i-r"r"ir-63 .ugi.dl; ;;----"n)ving Jx.tstJc f,or t.hre3 q,al qnLlsr mcriths pr"vjousi to,t.fre.clisccv.ry ehe!+of f,rorn thi r.,rbt occesion -oft so eia,Rrningand t,:sling thd silmr ,r,rrighing mlchine and,lrclghts in lcasu such occ,.rsion shell-b.: v]ithrn such pcr*oa of thrcc
轟●ntlh3 1nd thゃ ―s3id rent ■nd royシと、y sha■■ も● ●aid gスaaccounL\:rd for $ccr:rding1y. yヽ
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Schedulel

晦 編薔罵留・轡 IF心覇:迅

reqttrest have tte r,spe“ Ve meaⅢ ngS escttbed thettto h the Concessbn Documentご |■
2.The Transferee heleblr covenanむ wlh the state cOvemmlnt・ that,Om and`Ⅲ ei the

“
ansfer and asな ,中e,tザ the mml18峰 astt the TttAsferee shall l,bolnd btt and be“ ab健

ユ轟富:穐熾 黒:職撫 ∬ :驚∬憲意識戦£驚1[li糧∫:典驚il:l驚

載澤■
豪じが |● |:ギ 1秘

，
■
‥「可
ギ
・
・
・・
■
ず

・ヽ

t,te rul.2=η

1軋喪鳳T靱藤:鑢

t' 
l}j::*nor oI Rajasthan (hereinafter referred

:ffI: l;:il,XX"ji 
*n 

" 
.4; :;;,[T-' ff :.:i: ;jffi" T :"::rn 

eo,,, which

WHEREAS: 
teemed to inclrrde the successors and

'i

A. the fr,ansfero, has be 
,,

which the state .overnmen.gr:anted 
a mining rease b

2002 and registered *-"lt-110 
ttre r.ansreloria'rlv 

the state Government in respect of

Neernkathana ,n aonnua,,rroooz 
at *,. om.u 

-r.vs sx*Cut€dl a rease deed dated 2&r&

and rhe same is attached r::.il*i; 
;'#1:; ffi ,:fiff 

,,:fi;:,::'ffff 
:,3;

B, ln terns of the Concession Document, the Transfe
work mines and minerars rn respect or siriceous e#'T1[T::T::".*ry,l il:schedules to the concession Doctrrnents (more particularly set out * ir".rrr" ,f, a, *.term and subject to the payment of the rents and royarties ,and observance andperformance of the Transferor's covenant and conditions in the concession Documents
incruding a covenant not to transfer the mining lease in vioration of appticabre laws.
c. The rransferor has, pursuant to its transfer apprication letter dated 22-0g_2023 requested
the state Government for its approval in connection with transfer of the Mining Lease to the
Transferee. , :
D. The State Government has, pursuant to its letter dated 04,03.202{ approved the transfer
app'lratiorr of the Transf€rbr zupject to ccimpliance uy ttre rrjnirerJ 

"t 
,r1p ,.rr* ""iconditrbns contained in lhis Deed. ((

NOW THIS DEED WITNESSETH AS FOLIOWS, 'A"r 
-t. capitilised terms used but not derined in this Deed shar, unress ff.ffit,-m$$ryq," ,

30

・

―

/*}r1,a 1xt,
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ヽ
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Namet

Jざ…撻 __WI___
Å墨 ___■聰澱 、_Ц蝕麒

Name:

ザゆハ)キ バウ践.
1｀卜ヽ ,Nゝ無職 猟ゝ 賤ヽ11

-,:
all respects as if the mining lease had been granted to lhe Transferee at the letsee "
thereunder and he/ it had origtnally executed the Concession Documents a5 tuch' #' ' ,

3. lt is further hereby agreed and declared by the lransferor of the one part and the

Transferee of the other part that:

3.1. The Transferee and the Transferor declare that the Transferee meets and shall continue

to meet atl the eligibility conditions which were required to be met by the Transferor for
grant of the mining leaie.

3.2. The,Transferor and the Transferee declare that they have ensured that the mineral
rights over the area for which the mining lease is being transferred vest in the State
Government.

3'3. The Transferee acknowledges that he/ it his received a copy of, and has read and
understands,the coqcession Documents, and covenants, agrees and confirms that it
shall be bound by arl p-rovisions of the loncession pocumcnB as if it was an original
palty thereto. ! i

3.4. The Transferor hereby declares that he/ it has hot assigned or in any' other manner
. transfeffed the minin${ease now being transferred and that no other person or persons

has any right, titre or interest where under in the present Mining Lease being
transferred.

3'5' The Transferee hereby declares that he/ it has accepted all the conditions and liabilities
which the Transferors was having in respect of such mining lease,

3'6' The Transferor has supplied to the Transferee the original or certified copies of alt plans
of abandoned workings in the area and in a belt sixty five metres wide surrounding it.

3'7' The Transferee hereby further declares that as a consequence ofthis transfer, the total
area while held by hirir/ it unier mineral concessions are not in iontravention of the
provisions of the Mines and Minerars (Reguratron and Deveropment) Act, 1957 or the
rules made thereunder.

3.8. The Transferor has paid all the rent, royarties, and other dues towards the state
Government till the date, in respect of the mining lease.

イ ち

`ク

}■| |ll11 1 r‐

躙競■ |‐

Designation:
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Government of lndia
,ru ::gy. -9f^ FlXf"., m e nt_, Forest a n d C I i m ate G h a n g e(tssued by th_e state Environment lmpact Assessmdnt

Authority(SEIAA), Rajasihan)

The VICE PRESTDENT
M/S NILKANTH CONCAST PW LTD

I l{ F^B.gUI,gl':, HAN p4 CHAUKM OJ I FU RN lru RE GAN D H I DHAMKACHA GUJARAT. -333801

subject: Grant of Environmentar crearance.(EC) to the proposed project Activityunder the provision of EtA Notification ,0Oil;ffffi;

紺
V躍
群緊:rm認

Ъミ

瑕

一
　

　

Ｔｏ
，

of the environmental

PrOieCt,(M.L.No.10/98)

CONCAStt PVT LTD

1.

2.

3.

4.

5.

6.

7.

8.

9.

EC ldentification No.
File No.
Project Type
Category

:訛訛WI
Name of Project
Name of
Location of PrOiect

TOR Date

Date:23ノ09/2022

N/A

聴酬艦諸
馴SJ°ng呻けmぎand∞nttonsちたちppended heЮ耐h ttm page

ぶ1臨 )

Note: A valid environmertrr ,trrrrnce sharll 0," ont" thtat has EC identincationnumber f E:9igl senerated from pARtvesi.ndaJu'qrore iaeniiriiiininumber in all future correspondence.

fhis ,s a computer generated cover page. .

Date of lssue EC - 2310912022 page 1 ot 21
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h
No FI(4ソ SttAASEA9‐ RげSecw?島∝1/Cat.1(a)11(20701口 011′2.Ja,py,Paに こ. 23繊 P2022
M/S NHkanぬCOncぉtP載 島 ,  1:
Ⅲ Front OfJhan4a ChauKm●1,            ‐
Fumiture,Gandi Dham,Kac転 Gttarat.

sub: Application for apprgyal of 
'blA,r'EMpwith 

rgspect to'..Iroo ore Mining project,
: /l\,rl f lI^ In /Ao\tt I ' . -i'.^ i'::!i',,:(M.L..Nl lγ

2:准 =与
aving撃Ⅲe"ISII警a

轟adり 1)50,7ぼ子素ぱ

clearances for the above'oroieCr

なpα presc五bcd ProC灘鍵L
basis Of the mandttory dぶ轟轟じ五ぼ
EMP and additional clariications f

Ex中 Appraitt Co_ittee崎鶴
2.Bref detalis ofthe PIolect:

覇漁奏織,I驚』η器:潔需
1566,1567,1568,1569,157Q1571:Ⅲ

l:lv通鴨 針 Bhagdt TCh釧―UdttpunⅣ ati,
DヽtHct_Jhutth品|(R毒 1),(Pおp9■1ヽ。.三翼435)

| ■  ′    ■     |      =

_|‐   | ||‐     ■

1‐ ■‐il.

■il hiS ffereFOI:| datcd 16.o3.202

1 Cate301y/1tem no.(in

Schedule)‐

1(a)/Category‐ Bl

2. Location ofProject
NearViJ,ge‐ 早

hagO可 〒こ面 二
可
五
蓼 顧 TttPお ,C・ JI崎Ⅲ ち Rttas岬

3. Project Details REF; No./
Prdduction capacity 臨猟糧

設配:麗IWIザ 150,ηO壁 ,1・Mう
.T‐‐撃彎響

4, Project Cost

置 "tcost Rs l14.26二

五こ

|  二墨皇菫 s  l
Mining machineries and Lease

Execution Process Fees etc. 100.00

L:E 14.26

EC:denlnoat10n No.‐ EC228001 RJ120378 F‖ e.No.‐ 16421  Date oflssue EC‐ 23/09ノ2022
,1 1:     メ.   ,  |   ( .  :

Page 2 of21
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IqCCit■。St 114.26
5。 Water Requirement

& Source
rurar wilrer Kegurement-7,5o KLD
Source- Water will be made available by nea
water taflker.

rby Village Bhagoli through
6. fuel &Energy

=覇
i滞為∬驚::|:llll:コ :||:i:二轟

uSea ttd酬1挽 requittd b the
transpomtiOn vehides w轟ch will be

柵 臨
=織
篭懺朧 織 蹴 』蹴

醐
吼
夢
ｎ
ｌ
ｌ１
１
１１
到
――
劇

:望■I EXPCnalこ ulc o:eai 3n ls as b1lo3ts

Ｓ
．
Ｎ

ｏ．

' Description

i Capit
al

Cost
(Rs.
in

._ laci

Basis for cost

l St

Ye
ar

2nd

Yca
r

3rd

yca
rr`

4th

Yc
ar

Y
C

a

estimation

y
‐
・
０

０

‐
・
０

０

‐
・
０

０

１
．
０

０

Ambient Air
monitoring
witlin lease
area in pre
and Wst
mongoon
Season

2t “
０

。
・
３

゛
・

０
・
３

０

０
・
３

０

０
．
３

０

．″・“珈〕”3
０

・
４

５

０
・
４

■

０
。
４

５

、

Ｕ
．
４

５

ル 月1′″waFer

4 012

10`

´

０

・
２

０

０

．
２

０

llecwrhgcost
includ*
monitoring
cost of noise
measurement
at diferent
locolions.

5

SaFety Measure COst

:蠍
織 )

10.41 “
２

「
|

V

||

６０
．一
１

０

・

６

７

　

　

　

　

　

　

・

０
．
２

０

I I lear
I

I II) Retaining
fl'all (Rubbl,

Stone)
around
Proposed
Dump
towards'- 
westem side

I$ Wire
Fencing
along l.f
sideof mine t

lease areo, 
I

II Year 
I

l{ire Fencing 
I

- nlono .l.ftlr' i
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lease area,
III Year
Wire Fenclng
- along W*t
& Nl{ side of
mine lease
tirea,
lYYear
Wire Fencing
- ol*g North 

i

,凛 0/ガた
′幽
`″
峰

/fむ
滋 J″′a″″

“Casre 鳥.

Plant cost,
tree guard
and ,fs
mainlenance
Recurring cost
includes plant
cost @ fu
1000for i1572
trees, ,rs

'maintenance,

watering dad
Gordner cost

@ Rs. 20,0A0

寄 轟

Managem
f,   cnt

P/● |・ iFillg

物
`″

/Fclilli19 s4Jr

,3arrersル″
Sゆ彎ら
ルカイ
'な
 0/

:den1lca10n No.‐ EC22BOolR」 120378

.箸

F‖e No.… 16421 Date 3fissueビc_23/09/2022  P丞 〕e4of 21
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１

１
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１

１

１

ｌ

ｌ

ｌ

‐
１

１

‥

―

―

―

―

―

―

―

―

―
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―

１

１

１

１

１

１

１

ト

‐‐
６‐ト
ト
に

0.5

0

０
・
５

０

０
・
５

０

０
．
５

０

Recuning cost
inclrdes
maintenance
a{U-.,1 ---)^

Watel Conscrvation
and Nlanagement

.r''

1.00
０

・

５

０

　

・

０
・
５

０

　

．

帖
０

０
．
５

０

Construction
of rainwater
cahservation
slruclures and
,rs regular
mainrenance-

鯰
珊
―ｌ
１
１
１１
１
１

騨

・

Green belt
５

．
３

０

５
，
２

０

。
・
２

０

０
．
２

０

Municlp

al

Sewa鯰
2.50

０
．
０

０

０

０
．
０

ａ

ｏ

０

１

０

ルゎd“rar sTP

riFstarlaria″

囀』
・Ｍ

ａｌ
Qお 鰐牢れ/

co77Farliar O/

いな ′′
Hazsrdo

us
Wastc
(Spenr

oir
generate
rI frnm

0,10
０
・
０

５

０
，
０

５
”
５

０
・
０

５

０
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翻

瑚

轟

■

＝

哺

＝

汁

machine

ryJ
J`奏′″ お
れ餞凛わ
“

“

′θ 磁 滋

wirrル 鰯
ra 

“
″ 湯物

rttd黙
.

10

しonlnbu:10n tOwards

CO■Struction    and

maintentmce Of the

kachha  g・i3ads  aner

consuitation with the

Concemed  gram
Panchayat and 10cal

people・            :

0.20

¨
　

０

．
０

“
　

０
．
‐

０

０
．
０

０

。

‐

０

ａ

ｌ

ｏ

ConservationTlan oF
Schedule I spcciqs 5.00 のぉ鍋 ●

"動.PraPI

『

墓躙膳

―

ボ

0.50

メs ″  躍
″
`″““00aFligacF

ノ電α

"レ

    5θ
t聡

“

 wi1/ ‐ιθ
praz″ ″

"alarariグ
ル

c魏載●
=ioえwirl.  G/m

幼 力′滋
|

14.26

14_

52

科

７‐

14.

51

９
．
５

７

９
。

１

０

8. Grben Belt/ Plantation

零 ヽ
R。・鶴
a粛

Ycar Un-workcd
Area

Outside Mine
lease area

Backfllled area Tol
1

[a:

Area

(Hり

No.of
Trees

Area

(Ha)
Ｌ
ご
』

Area

個 a)

No.
of

Trees

Area

(勤
No.of
Trees

Existiirg 0:looo 60 0.1000 60

1 01511 530 0.511 530
0.511 522 0.511 522
0.510 520 0.510 一〇，

４

IV
Maintenancc tO be doneV

EC identincation No.― EC22B001RJ120378  File No.‐ 16421  Date of:ssue EC-23/09/2022    Page 5 of21
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2,45,500. 亀33,050

The panicalarc of EMp with respect to cl*ster, are asfollows-

l. Statutory compliance:

I. This Environmental Clearance (EC)
Court of India" Hon'ble High Court,
applicable.

is subject to orders/directions of Hon,ble Supreme
Hon'ble NGT and any other Court of Law, as is

ふ,:響螺震議癬準轟ご協鶏器轟器 3認謂糊nImatter oF ComttOn CauSe lersus union Ofね dia&Ors befOre cOnlmencing the minふ g
operatiOns,     ,

The Dcpttent ofMineζ &G"logtt G9ve― ent OfRttasthan OMQ GoRI shttl ensure
that面nhg"eratbュ thall mt¨∞mmmc“劇the mtire:置

欝憮 y説絢路電megal mmhg paid bシ血cPⅢ

"t覇

慟Onent throtgh Dep鏑

′.. 1:

EC ldentification No. - EC22B001RJ12}378 File No. - 16421 Date of tssue EC - z3togt2o22 pageT ot 21
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91

strict compliance Of Judgment of HOn'ble Supreme Court aated 2nd August,2017 h Writ

Petition(CiVil)No.H4of2014 in mtter ofCO_On Cause versus Union oflndia&C贈
.

IVo ln caso the proiect fans within a distance of 10 Km frblll`tne boindary of a in●
Omal

.Park/Wttdlife S3nctuary,wherein flttal ESZ Notirlcation has■ ot been iSsI● l so faち
theECshallcoheintOeffectbilyaftertl:ぶ

ぶ|♯l;Ts器」I:農|::1:l鵠‖‖ltiCommittee of National Bcard for wildlll

MoEFぶしCC.             .     、
V.This Environmental clearance shall become operationd Only a■ er receivitt fOnnd

κ…e―ent憮撤繊鵜轟鮮ξ?亀寵Ⅷ
驚 警
器 r?器急淋聴 3麟盤F選19雛ftte認

VII. Project Proponent (PP) shall aner grant of EC and efrectively

(Development &
adhere to various
Bureau of Mines

IX. The Proj*t Propouent
of mining operations,
h resp∝t Oflands whil

X..The P珂∝t PropO呼聾 1
Memorandum No:摯 11

, mining activities

譜I搬鍵舞銀ド驚
測.掘崎∬眠鼻nょt鍼 :

for drawl of requisite
water for the project.

匡C ldentincalon Nd.― 匡C22B001 RJ120378  F‖ e No.‐ 16421

熱灘轟驚鷲轟・難籍躍臨∬…珈 資ゝ ミ翼捻:1誌富』l獅
days.                     1

ЪH脱電:結辮富群F麟鷺
・織さ1需電犠鰹需精摯
れ躍鋼 蠍 珊 鱗 灘 鐵 踏 呻盤 彗漱ofthc mining lease.In case therc is any c肺

7.

隷 aCti宙ty Shall not cO―ence
the State Pollution ContЮ l

1952, Mines and-Mineral
made there under. PP shall
Safety (DCMS) and Indian

land owners, before start
and rules made thereunder

`r MOEF CC'も

Offlce

2014,titled“Impact of
whcrein Habitations

iages are sunounded by

Date ofissue EC‐ 23ノ09/2022    Page 8 of21

implement all the conditions
prior to obtaining Consent to i

Board.          ■■
‐
■|‐

VIII.Thc PP shall adhcre to‐ the
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11ず TIlf“萱 ::Ⅲ
凛』W轟 i・為蝋胤with the conditiOns laid doⅧ

prO」cct propOnent.

xlx' No turther .:lT.t,.ol9r3.o-dilcfti"ons in tfre nro.y,ecq _qhill be carried out without priorapproval of the SElAA/h4bEF,&tg.,r,5idi:ci#:'*a.r'i.',r,,,,^;cp nrro,,iori^-- ^- ^tl^-a:^--oFdwiOtiOns Or altcrations
h thCわ可ca prOが osJ ttom t¨露‐ヽゃ轟1ことお轟ξ■孤語げ麗IぷL懸,1穏爵醸薬I漢。k^‖ L^__´、」― ムー ‐1  ■ ■́  ・ _ ‐        ~ ~~~い

=……
‐γ‐・ ●′ ^V` V`V"“ らしし,o■ 1し01110■ ●1●11しじ

:露l:空 rl:i:里 lF全雫
OⅢ

'PT',,S中
,ad,quacェ 。fc9■ⅢiOns hposcd ttdゎ hchdcadditiOnal

XX.The EC is liable to

:鳥轟∫轟誌 Httf冨Ⅷ譜:勝雪急鼻驚l驚繊警驚驚豊l翼^1■空:聖1雛rdata which is material to
scrccning 01・ scOpin3 0r appralsa1 0r decislo■ on the applicatiOn for EC.
XXI.0価cials fbm
ke詰猛Ъぶ∬

1ボ
硼熙群獅蹴翼器憲:濯9癬Ctt°f町お・銀,J」p耐lh,口nlll月  _ヽ "ハ_1,ハ

="″
 `■ ^

implementation of V"o+ta be monitoring the

慧榊 1墨基難導称I導盤l轟輌欝尋纂ぶfT昭性鮎:蹴the"Cuments submiI●

`1難椰lJ螂襴囀輻鍼脚 :FCC'鷺品
劇°rlce吾

,IRttasthan,Jaipur/RSPCB.
XXII.The Authonty reserves

L品:L凛:導IttT職螺雌織餌舞篤:報寛
me“u“S ttb"qu鑢■ュr

〕en、■ronrneni Fl● ,r●n´‐ 1■ nrlor

褥 扇嬰11掛郡響露群l踏施ご蠍瑞織庶ご機W田吋“
mtguard願ォ轟霊f輛鷺i鸞鸞濾 I蕊XXIII.Thё abOve conditiOn sh

′b_^_.^_▲ =^_ ___J A  ・  '  ^ _ .●   .  _                  .

鳥魃
lease fOms a cluster OftOtal area ofmOr1 1

群   翻節
hO ciuttrt

XVIL That the grant Ofぬ is EoC.ls istted鍋
ab"lVe the p● ect proponent■Om the ot
other law or any 6ther ins― ent in forcaコ
wlth th● ハ́h月 111へ

"。
1_I員 J^__=_ _ti _`,_ :it

:艦盟in∬織Th:f」I11lIIをぶ,1｀ 成長LCF~7E農嘉竃L轟
'I鳳ど・Ъ品Fち:

Ж躙 鳳:織富蠍 撫
盤驚:認温聰鳳繁糧d盟け

亀譜鋸翼酬 署∬灘鳳星警
ご義L響 嚇ヽ乳蹴瞥ご棚

獅 肌盟 霊r壼電鑢 灘 整 鐵
錨譜:織高鍬胤I鯖蹴驚m畿遍ぬe向∝t r tty based tt К". 1      ,            orestry and｀ Wildlife aspects shall be entirely at

７

だ
′^  ::
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〕C/SEIA_A/SEAC/D9E shau not be responsible

靭醸機難

′̂  ,:

ql

XXΨ■ie iF~議r淵梶Ⅷ黒蹴漱:撃炒聾露S
取Ⅸ.路:ヽ私ldぬ efi:‐lぶIII‐WTガー■

.T∝・VC he迷“m釦饉Ond h
system. usst s^ui'L;tors or equipped with water injections

XXX. Data on anrbient air
Fり hdOn conttd Bgard i源譜鳥 I■燿FIRIT琴やiSub■ドed tO R可鶴than S鯰鯰
-f garrieA out byMOE and analysis are to漱さ1・ BIおung"島饉。二こlI誤轟話まit《1禽ツ (P資摯9警炒PVed hb・
Ыasthgparttetcも .i r_「 T'・

~■
■Y∵甘‐
υ
7「警■91‐Ou19響ン中五ngぬ c daytimc wiぬ sa■

XXXH.Thc PP shall

里dCrground mi面 ng品撮‐菖品湯:試淋1■ll卜♀撃■
'"=Ⅲ

ⅢOd・ ThC PPゎ undertake
型 I・
正慟Cp● Ctittlatcd t。 壼滋:R単翼∬讐登|  ■‐|)_■ ^11‐_1■ . ‐ ●  

‐ _    _

9饉
d望1学91qⅢ:II漂喜慰 .誌五議ML鑑 鯉酔までⅢ19 Sttd M面ng'down by the tUolf ずb蝕,Miini,2"J葛 :

rrom ground rever ;;qtl,G;il#ffi,i#:,ffiHfn'il,'IjY",:f:jl._,9 to jr,'g" *"t..'1郷
般響
i臨l   itti崎称竜卜榔島臨f驚

shall carry out river sand

驚辮義
・
2∝6'狙I~鶴温ぶ

口
猫Monitorin g Guider ines i".'iL j ffiIfrEffil o IxxTY tuI 3lp.t ugui^i tuir'ilriroom.,rar ,t

Ъ惚町1還:楓鶴∫識 蠍

ノ
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4フ

building,cantem確 .as per the site conditiOn to ascettain the・ expOsure ch“覇
“
龍減stics at

itally displayed withi五 〇3 mont in 00nt6fthe

.胤篤      
蹴 鸞 熾

‐
PM10 and PM2.5 are evident such as haullF04

nts,■e ttgitive dust emisslonsお m au sOurces
Sha11‐ be regularly cOntrolled by‐ installatiOn of required equゎ menS machineries and
preventive maintenancet use Of suitabll"警

er_SOlubお chemical l醸 suppress轟g agtts
mttte expbred fOr better erectivttss ofdust cOntrol system。 ■shali be mswed that dr
pdlutitt leVel cOnfOnn tO the standas‐ prescribed by the MOEF&CC/cenmI POlllation
Control.BOard。

Water quality monitoring and

of ground water t4ble, then

鍋 m CCWA.h case,
receiving formal clearance

stage,thcn PP sh滅 1
water table at a later

and MoEF & CC is in place
before such mining Of8貯響 d、 Wl饉 Ⅲ le shall
essentially be bお ed O五

Regular monitoring ial nallahs f10mng in and
around the lmine The natwal water bodies
and or streams which not be distuFbed.The

pFe‐nlining period.In case

電幅r usa A pro督
water to the villagers

open dug well located in
village should be

The Report on changes i
basis to the Regional Oflice 6i |■d'State cromdw盤げD"血entフ
State POnution control Board`

ili.R●ect PrOponent shall rerarly mOnitor and ttaintain recOrds w.r.t,ground waterlevel and

Oromd wtter level and qu滅 霧 shtti be submitted ol盤 x‐monthly basis to the RegiOnd'0,“ e oFthe Mi壼鈎 ,ccWA“猛d State croundwater D"曲 entノ State Pollutton Control
Board.

The Pr●∝t PrOponent shall lllndertakc regular monitonng of namal water cou曲 げwater
reso“J spHngs and per― ial nallahs existtng/壼 owing in and arollnd the mine lease and
maintain iヽ records.The proJect proponent shall undertake regular mOnitOnng of water

quality upstream and dOゃ 咆sl℃arn Ofwater bodies passing v輸Ⅲ and,earby/可 acent tO the
mine t“e and maintaitt itt l・ iecOrds..Suttdent iumbご Of′由露じぶ

.shall be proLded盤
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イ 1
′ハ  ,:

appropnate places within山 ,1“
“
fOr managernent of Water.PP shali canyout regular

monitoring w.r,t.pH and includetl■ e sarne in monitoring plan。 ¶,c Parameters to be

monitored Shall inolude teir water quality vis‐ a‐宙s suitability for usage as per CPCB

criteria and flow rata lt shali be ensuredぬ at■o Obstruction and/or alteration be made to

water bodiOs during mining operations withoutjustirlcaお n alld prior approval ofMolF&

CC。 ■he monitoring ofwater couぃ oダ bodies existing m lease anea shall be camed out Four

Ⅲ eS in a yCar宙 4 pre‐ monsoon(Ap● 1‐Mayp.‐mぃ∞,(Augustpシ pOst_mOnsoon
00Vemberl and Winter(JanuaFyl and the record ofmonibred`dttamay be Ⅲ II"g,arlyわ・
Mi盛由り of Enviromenち Forest and Climate Change and its Regiona1 0ttCe,Central

Ground Water AuthoFity and Reglonal Din∝ tor,Cenm1 0round Wat賀 30ard,State
PouutiOn control Board and Cё ntral Pollution Control Boardo Clearly shoWing■ にtrend

響
ySi,“ IX・単叩 叫 y baSiSざ

, operdti'ons which include Chemical
・Oxygeュ Dcmand(COD)in and、metal contamination in

cDS),Dissolved Oxygen

(DO),pH and To機 lS shall be uploaded on the

website of the site in public domain, on a
display board, at a sui .The circular NO.I‐

20012/1/2006‐ lA.II Environment, Forest and

Climate Change may

vi. Project Proponent ing measuresヽ on long

term basis to consultation with Central
Gromd Water on amount-of water
recharged needs to ,dン・

宙i.hdustrial waste
押 → Sh°uld be propeny
ibcd from time to time.

:"彙te(CT② おSu“iby concem“
ёrnuent shall be treated aner tts ini饉 滅

rlmor shall bc

・State Pollution Control

凛:憮
'il

passage through Oil and grease;trap.
v五i.The water balancJwater auditing shal bc carried out and measure For educingぬ

e
∞nsumptton 6fwater shall be taken up and l■Orted tO the Regiona1 0fFIcc ofthe MoEF&
CC and Statc POllution ControlBoard.

1・ 幣:雲ぶ鷺轟すま鶴麟1:醐夢″職thin tt nearett habittm,喜 Hcheverお
CIoSer shali be mOnitottlp薇 側に,allyaspera7pplicable DttS 81idelines。    _
鷲。■lc llluminatiOn and sOund at night at p● ∝t sitoS dismb tO villageslin respect of both・
h雌an and aninal pOpulation.cOnsequent sletting diSorders and tess may arcct the
health in the● 1lages 10cated close tO mining operati。 ■s。 軍abi“饉Ons have l Jght for
darlmess and mi面 hal noise levels at night,PPs must csure that饉 ‐

bi019JCal clock ofthe

Vttlages is nOt`iSⅢ曲鏡 by oゴ釧血ごthe nⅢ ightS/masks aw■ 30m thこ ■理lg暴 land

、
kcepitt the"itleVas wdl宙thinttcP守離

ted'Hmiぉ
鯖 :dayたitt hOurs::

折
｀
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)thiS置
』』認11ゴ |:Ler E c)A Rules・

驚 驚 亀鶴 織 ぷ 麟 視 恩 l認 :篤 謂 電典 ∴「 亀 篤 s∬sustaining.The cOmpliance statts shali be submitted half_yearly tO the MOEF&cc/

SEIAA/SPcB and its cOncemed Reglonal oFlce.
′０

・
１
・

operatiOns shali be s●,ked at eamarked waste
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辮端翻椰
寵lehSdmtincmann∝錦p"the Approv“

v. The Project proponent sn* carry or
than 30 meters. '
MoEF &cc,__ffi}:il, n:HST:##T;'*T
■いぬ品nヽ 轟縄1流Ⅲ‐:轟9Ⅲ轟驚li轟血 奮l型笠∞ザm製TundぬC minc wOrkin3,
ofwat諄轟」■。w・ご::I孟繁 L福蔦tttlit讐警露 Fttti翠_S,=“Vent譴10″
cdに∝ed w議ざ:iЛII「直i轟二∬驚t革鱗麟l藍雪翌望,・tNttah/斑 V,ノ FTde“ .)・ The
plantttiOn etc.ThedrainyL轟ふ獣砿!薫簿憮蹴F:■1電争:Pl)甲題ldldeVdOpment,
ller,Ons。。nξご凰On,■dI遭詰黒貯瀬戯要ぎ―「W‐T驚‐1'1守

ilted“ gdarltt partitularly

宙i,check danls Of

and OB dumps to
msfiucted around mine pit
adjoining water bodies. A

鶏臨 拙 馨譲島鑑壼
高ぶ驚鷺轟蝋霊露経

:轟

Lぼ
鳥灘鵡 FiぶF轟轟♂淵:11電露鷺d Sitef⇒宙晰n tte mhc Lぉ elcai nArnm」バ

“
 AF'■■

`^“
 ^^,1

I鱚鮪 i勲欄弼脚冨場軍富雛尋臨輛ま駆
t靴織織薄寵歯青憲瀬 藍薔難」覇:轟篤酬電:topsoil、 shali be llsed fOr iandranl.mら ,:A薇 ぬ

“
■ _1__`^`1____reclamation and plantation purpose.

“
７

ｏ
ｌ
．

導躍 Tttl覧裁雪糧ll庶

避轟 趙 1淑蹴 蟄∬
譲悶I::凛野1濫:R   轟首留躍認群機i寵譜拙

EC:dentincation No.‐ EC22B001 R」 120378
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くし

平中saFety zone a聾 軍。ng the mine
pollution emanating from

developed within first 5 years
ofgreenbclt shall be

ofthe *tipulation made in

andreclairnd area

麒 、宣疑F鍋瀞
・ぶ常犠1麟極∫瓢機器器臆 鶴穏盤;n Under Control(PUC)Certi■こate for all the

・ 縦憮靴朧露rぶ警篇器 1翼鷲:磁d beがお鵡d議饉ai∝回品w江げ・穏五
鳳
亀翻熙W嵐鶉 1潔i驚織躍輩燎鼈露醤ど獄響撫
:織常∬盤懲r蝿辮 確露織I霊識盤」棚蹴鷺
与■eお,Vacuum Sucl甲 ねOod、 ,dry fogging system e℃。shali be inStttled tt Cnshers,beiti

も織職糀 窯蹴職 棚
°由輔申VttrshollH Lmyc"ed
d6n.PI shttl takenecOs,aW measures to avoid

generation ofttgidve dust emissions.
０
●

・
１
・

Green Belt:'
The Project Proponent shall
lease boundary as per the
mmingoperatiOnswithin

starting from windward
governed aspertheEC
approved mineplan.
TheProject Proponent r

¨
ｎ

。fmmmgにase,“und■なすlodli411事1讐おⅢl,etlC■零miV arcaS ac.byが田ingぬen渡市especieshcOnsuithl些 輝撃1鍛:警:中l:ⅢⅢ13ⅢIプ Agricuklre DttattmejRurd dcvdOpmcm deplrtm"TⅢlll眸轟■‐D■■轟し請1911 PanLaμ  such ihtt onlぬosc spcdcs bc sd∝ⅢⅢⅢh,lcloft,■ olⅢ Ⅲ轟|さ6pl`■e cPctt g轟ぬh:ξ in「ふ聰
,SpCCt ShJI Jso be adhげ eこ :Th● ICnslす 。f血|ltrccs轟olll le‐ arOund 2500 saplngs per

里∝trご・̂A"Ψttbuggё t■ pr9Yl,1■ Shギlbemaoefollお t“116n anacarc oftRcs.iii.. The Projecr Profi for livestock feed by
devdO口ng gtting lttd宙伍ⅢII"ni輛驀編:静ζt轟ギま轟c五額:c3m聰葛i=訂 t孟〔mine lease. The development or-,pnel*ltffiii'ii,frli",il.ti be done in consultation with the
State GovemmenJ: !. ltris_ 

regard, no.;ect Froponent should essentially implement the
directions of the Hon'ble surirofue q.qrirr-y*ithies;rd:io acquisition of ;r;;ghnd. The
sparse treos on such grazing ground whichprovide mid-day shelter from the scJrching sun,
should be scrupulously guarded/ protected against felling and plantation of such trees should
be promoted

lV.

V.

欝柵 拙 酬 a艦轟   欄脚t鷺罵職搬:瓢腑 瞭亀e Htt shali be apprOved by chieF Wild Hお
Warden oFthe State Covt.

憮蜘鸞湯孵 1群事
;甲警甲ｎ

ソ

・１
． 職 覇 鍼 PrOpmtt shan Ⅲ oⅢ 社 acupatiOふ詳HI面

熾 憮 ど 盤 畿 翠
as Periodictt medictt examination oFthe WOrkes eng電

“

i
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庶量‐撚織 為墨科
ら
爆 :

and hdudc B,b」呼iγ?壁111■■rli電wY裏爵五凛:F8rNoヽ C Audometri鶴
investigations relevant to ,gic Assessment for

ゎr Lc,d■2°Surc号聖1lf憮i■1=II再(1ま:轟√薔ircetilcd,NcuЮ 10」St and

・WttiSi肥士:11猟TittI為朧:喜::11R、轟轟L《恵 [轟 濡」d be翌 識 i重:::躙 si Foftriehtly skin insPection

Of hands and
|こ話澱葛utin g tぉ 曇1鼻戯ちjヽ聰増藁C“Ⅲ OfHe尋ⅢO中dlttCe must be k"tね r
30 ycars,induding tlll leStliS,1■ dl■ |‐ r,"rOIIF Ph,Sil曇 ‐OXamin試 lon and tcsts.The

record of exposurc duc to血 誠cri」s Hkc AsbestOs.H～1.ヽ9啓 ¥韓韓3 SiliCL峰g9SiliCa・ Gold,Kaolin,
Aluminium.Iron,Man墨.●‐iChrOmium■ Lcadl.:V曇‖1輛積ギd"‐ bC handed ovcr tO the
Mi壺 ng DepaFtmCnt ofthし ―S●

"iitase摯

,‐ 11キ
ー
91thl‐Ⅲ Ⅲ11,lCSS than 30 years.It woutt be

obligatory for the State Mines Dspartments to naake arangements for the safe and secure
storage of the records bdu中 ●:X―≒お:停工

“
11111彙|1挙
‐R,y win bc acccptedおr

たCOm puFpOseS md notふ c di:Ⅲ凛｀囃 鰤 ぼ LttlLσ ttttta(17x14 itthぃ ani

江‖f事部 より Ⅲ 圧鳳 t‐ュ詰 :r温鳳 cc ttc4。おおr wOtts颯ぬ
inchdes o there shodd not be adgnittant declinc m theirBody Mass hdex and itshou鳳

stay between 18.5'4,9,oぬ e Final Chl

謝
l締
硼繹譜轟鷲熙蹴曾

,EIAA annua1ly a10ng with details of the,
above indicatiOns.

V・
疇 CP可∝t PrOponent shall ensure tat Persomel wOrking tt duSty守

^shoJd WC釘― '‐ 箸
′

:

EC ttentlncatl昴 No.‐ EC228o01Ri12017d
j
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019 F&
fl unda

onal Par
1,The mining acttvity shoula be cttled butin a malm「 sO thatthι lwaterregime/system ofthe

sanctuary is not distrbed.The mining activity should not adversdy afFect any exiⅢ ng water
course,water bodtt catchment etc.The PP shall while canang Out mining act市 lty crtsure
complittcc Ofthe ppvidOns Of■ r ereven饉。,筆l cOntrOl ofPollutionD‐ Act 1981,Water
(PreVentiOn and Cont01 of Pollution)Act 1974 b面 山e.Environment(Pお |“lonp Act 1986
S9that●e wildlife‐ in■elarea is■Ot adversely affected。      ,

′・   、

}uld also be provided with adequatc mining and

the housing for workel、 4abors Or shali consmct
rned land)with necessary basiO intastructuJ

lets,mobile STP.saFc drinkling watet medical

鶯醐嚇l楓∫臨鸞掛織鶴 撚欄 簿載
鞍黎機説撥 ii鹿∬

鑑轟雛 蹴 胤 鋼 鍛 tぶ

鵠 認 謄
bザ1中 me"TT“ Regional o範

"d ttO M血
▼ d彎 宙血〕面 d

a separate account and refrain from divelting the sarne for other purposcs.The Year wise

expenditure of such ttnds shOuld bc rcpo■ cd tO thc MOEF&CC/SEIAAy sPcB and its

tsid

concerned Regional Office.
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2.

R
輩 鞘 鶏 霧 獣     anyObsttte L中

ewり ″ ■ee m勁載 。f瑚dliFe
３

　

４

The PP shall give an

轟iふ:II温 :二こ::II罵脱轟漁:節警豫 `C°
mply宙ぬ狙ぬe stamb″

‖tr:Iiぶ高ぶξ:聴イ高;‐ml糧 響曜蹴1曖・0&2∝ 7 h tt ia■釘。f‐
1五i^n^Fr"′ I_p_^`L^__■ _´  .

grant Of TOR/EC.'The
of hdia&Others before

再:ふ IIよほII‐、TTT1lT'‐γl:甘警・ヤ|"―ill,nt OfttC PP nd b be rcpeat
2. In case of vi。 latiOn

shali be liable tO be
tenninated forthwith.,
3.The enOirOttental

ぶ二ふI・■‖II.IFll■」li警 |‐P'91γ誠ゞ 1・
till Such,me・■eP呵∝t Proponem

complies with ali the i

dtted 02.08.2∝ 7h》:高
=Oj温
石:幌I艤罵庸閣蹴:穏ポ役犠,11盟:nF,SPTecッ

UniOn OflndiaくヽOthcrs,                   
 `   ′~ ~~「 ^  V^T▼曇4,COmmふ Ctte薇

4 ned"讀嘲 」M“slⅢ 軒‐shalll=141癬
デ輩∬ 響
mlナ
響甲commence tili the entiた cOmbensation‐ 1静1を朝IIFム■(′ 伝.
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1.■ 1ヽ ヽ■_ ■■■ _`^A● o _
CCiVII)ヽ.H4ご 29“,cO― ln callse v/su」 OnёfhdilIOtll機

:

ADDIT10NAL CONDITIoNS:

・ The midng¨饉宙:es are Ⅲ 品品 gH鑢 血雫 ゎ
“
p● ed prOpOnttt ttall ms贈 饉震撃quttd pennお sゃn」DGMSわrりぶngi:脚
磁脚温警l電霊ぉ1露

=1総
tinling of blasts,mechanism Of blasts,strcn

鷺馳Tと
思譜」朧翼盤驚『導露蠍 ;翼通よ竃 i鳥よ熾瞥1∫:激

箸
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:・壁曇ギ:器帯譜認L:Ⅷ蹴蹴
I Air act.              ‐「
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Wildlife in their efForts towards proteCtion

a nePP山 田 ensurethatthei軸 印Ortけ ぬd labOr empbyed
註
hm Sh° uld i銃 damage no認and fatina in the ESZ alld th(and fatina in the ESZ alld the wildlife Sanctu9/

Park.
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l. That thc grant of this E'C' is issued from the environmdntal *{::1':3:i::::::3:3::
l脳肌 u"夢

“

こ,vi… 。ル・ V。 ら‐
。

こ 扇 :」 蔦 話 鳳 ry ObugatittS pp cscribed under any Other law orthe ttect PrOponentfbm th    _ “   ..____二 ^ユ :1二′̀ ^´ハ薇ntw with the
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轟 L tt complete“ SpoFibilじ
わ COmply w艤 the

any other inSmment in force   ^ `.,1,_'_r_一 __●`_14鳳●lhalttrvノHffi; ffi;; in arl other raws for the time-being in forca rests with the industrv 1

li^.',i+L *lra∞脚 ‖ Ull・
…
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F扇 ILⅢ
戚嶽 S environmma dearance Shalne with te

unit/project Propo● ento A■y ^_^^■ “製雲ハ
'■
凛 ■lnH針 こ向けlon

慾 艦 嵩 :」ギ五:轟

=i満

懸轟ho「■ Oa of30 daysお presCFlb“ 呻Ⅲ
S∝tiOn

2お轟ぎ雪篤il「驚織翼
0磐・
塩胤 慧臆霞轟露讐∫聯

織 1:TMttl鏃

=軍

stt fromぉ壺 動 轟itted裕 血 S Authority鮨

)tc the AuthOnty tO asSess the adequacy Of

・
submitted to SEIAA should be fottarded to the CCF,Reglona1 0rlce of MoEF,LuchoW/

I SEIAA,Deparment ofEnvironicnt,Govcmment ofRttasthan,Jaipur/RSPCB.

7.The Autho三 ty rcseⅣes the五 ght to add additiontt safcguard measurcS Subsequendy,if fOund

necessarys and to take action including revoking of the envirorlmcnt clcarance under the

pЮvision of thc EnviroFlment(ProteCtiOn)Act,1986,to cnsurc effect市
e nPlementation of

the suggestcd saFeguard measures in a tinle bound and satisfactory lnanner.1             ‐

8.The pro」ect Proponent should advcrtise in atleast tW0 10Cal Newspapcrs widely circulated in

the region,one of whth shdi b,in tte Vemacular language i,お ming thtt thc ptteCt,as

bccn accorded environlnend Clearance and copics ofclcarance letters are available with the

覇 基than stttc P61lutiOn Contro1 3oard and may also be seen on the website oFthe RSPCB.

The advertisement should be made wlthin 7 days ttFn the day ofissuc ofthe clearance letter

EC identincatiOn No.‐ EC22B001RJ120378  File No.-16421  Date of:ssue EC‐ 23ノ09ノ2022    Page 19 of21
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clearance Wili bO COnsidero
l Thё
 invesment made h l

|・  ヽち

B凛職∬:ll∬:翼∬ |‐翼‐轟J野:幕JI為覇汀MI五is02Td
Ю x monitonng. 轟 11"ided,based on the

謬 `響9響
y_S篭賀e

targets and with the Rajasthan State
!話
:蕊:II品懸葛島穐 ●ollect"shall be regularly
submitted to the Lllclcow.

devices they shall also bs

i革I輌鶯 麓蹴雛 騨
,,ffi 'r?if,i;Xliil"h':ffi H:""t'ddJ;f ;:'fi i{}l*pr'*'ntationoranvorthe

r r r- - :':^-.r,r-,. ."i+h -o"nane,rrtlwater,sminklsrs and other roads should bg
12.MainhauhgerOadshOuldbl:EIml撃群:蒻 ty=嘉

=:L温

蔦鼻
~話

孫:よo減d
●  ●      ^^^」  、、●:`■  ..,_● - 1

響聖_軍t■XtЧ雷響驚F鷲撃:MI.L_11慮馬LよIII話:悪' invariablY be Provided
use oF efFectivO sp轟宝側br

facilities the syStem
shall be ensured,

、metあrO10gicJ轟,f

L露
富霊蹴記1北轟轟慨蠍

15,ThO ambient noise level shOuld conSnn to the standards prescFibed under E C)A Rulへ 1986

Ⅲ 75 dB仏)duringぬ ytimeand70 dB o dWing五 ght time。
16。■c PP shali submit an envi,omental stttement for the繭 ■をending 31st MaEh h・
剛 鮮献譲胤F螺器M、T∬凛凛器蹴獄驚
Board/SEIAA and shall ttso be put on the web゛ ite ot tte c伽叩鑢y alorlg wit the status of
compliance of environmental dmce cOndittons and shall dsO be senr tO the Luclmow

ReJonal呼
,い ofヽ狛bEF/SEIA_A by、 ←響導 r.Itt T瞥119撃 響 γ Signed w cP嘔凛,Ⅲ

軍鷲

、persOn ofcomp電 . ■ ″t
17.The Mining Depamttt宙 n enstlre ttt while薇 ∝t哺

lg Ⅲ mining leas%r the mining i“ "i foms a cluster of total area of・ more than 5.0‐ L in accOrdance with EIA no饉壼cation dated
15.01.2016 and 01.07.2016,then such mining icase平 1l be eXCCuted/‐ reglstered only aner public
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1。こ

hearing has taken place for the entire、 cluster and)there hな been EIA/EMP smdy Ofthe"hole
C,Ster.The Mining Depament,winヽ neF enSWe mt revised EC is dso obtained by,such

博F艦l量朧 職盤塩二:躙鳥::二鳳ご鳥mkere_psstt the mining
l憲謂謂淵驚罵鰤淵輩li点篤∬i躍道烈 、

電acti■ties andぃゃred
19.This EC is being issued on tte condition that the appued area is at a distanee of more fhan 50

metres hln the bountt ofthe closett forest area as stated by project proponentin‐ Fom l

No.Fl(4)/SEIAA/SEAC‐ R可 /Sectt11町可ect・
電鞭ゞ

(P.K. Upadhya$
Member Secre_tary,

SEIAA, Rajasthao.

Jaipur, Dated:

Forest&Climate
Mallama GIndhit Road;Jhalana

1,Aravalli Bhawan,Jhalana

Aravani Bhawan,Jhalana

information & necessary
Contrpl Board Jaipw.

ぶ赫 t,Forest&Climate― Change,
,Nヽ濠Delhi‐ 110003.

メ    :   イ・  :

Date of:ssue EC‐ 23/09/2022、

Copy to follorving for infor
1.Dcptty pireetor,
Change「 Govti Otlndia・ Aギ
・hstitu饉 o,al Area,Jlipur―

Principal Secretary En
Sh. Rajeeva Swarup,
lnstitutional Area, Jaipur.
≫ .Suresh Chandra,
hstitutionalメぼea,Jaipw.

action and to display

２

ヽ
´

　

４

　

５

:1窯認盤寵乱翼暉
Govt.oflndia,hdira

8. .Director, Departmest of MinL,
9, LA., SEIAA' Iaipur with the

website.

.    ` i     `,

1     'く   .    :  ′' ,:
匡C identincation No.‐ EC22B001R」 120378  File NO.-16421

l:11lF:‖
急
I111:電:よ
「す.111:En宙 ronment Clearance onふ e

.■
‐ |■ .   1 1■

|■1 1t"','" 
i' W

'' ! , M.S. SEIAA, (Rajasthan)

t;'

Si gnatu re tlotJerified
Disitally signedby Sl. P.x.
Uoadhvav f
M'emoer Secretd-
D ate : 9 I 23 I 202214 4 :23 P M
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Submヽ轟 鮨燎     ,2/。 ァか。24
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一

lron &o Mining prolect, (r,rf. r,ro. rO/SS) ShlgL Wlrrdor x{rmDu: SW/TSBB!4/2024

Propoiol ilurrtar

‐,‐ 4゛‐
"_`_、 F● ■、一●‐‐・・Ⅲ■`■～ゃ喘■●鳥、.. _‖ .■ヽ

■

SA/RJ′HN/489,●3/2024
l   i   :   ‐  、_ :、       .
.  I CurrOnt鍮 曲=     , 黎

ApplicOtiOn for TrOnsfer Of EC― ForrYl-7

Bosic Detclils

l. Detoils of proiect

I.l, Proposot No.

1.2. Nome ol the project

2. Detolts of the Componylorgonizqtion/Usar Agoncy

Zl. Appticotion liiled by

2"?, Whather the chonge ol ownership is invotved?

2.3. Tronsferor (xolder of eorller gc) '

2.3.t. Nonie qf thc Compony / orfonEotion/Uu", ogln"r 
l ,

2.C.t. Ooor/ House No, Street Number ond Nom€

24.2- viilage lrown lcity
24.3. Stote

2.4.4. Distdct

2.4.5. Pin Code

2.4.6. Londmorks.

2.4.7. E-moil oddrsss

2.4,8, Londline Numb€r

2.4.S. Mobile numb6r
l:

2.5. tegotstotus ot the Componf f Orgonisqtion / uie, l$ency

3. Tronsferee (To whom the tronsrer of EC is being sought)

3.1. Nome ot the Compony / Orgonizotion/User ogency

Note: ,t the User Agency/ hdividuol nome does not exist then kindly registsr
3.2. Registered AddreSs

3.2`1、 o00r′ HOuse NQ Street Number and Nome

3.2.2.v薔 logeノ Townノ Cky                :    `

3.2.3. stOte    l

254435                        ,

IP,9綸
Mittng ProieCヽ 0ぃ。LN●.Юノ98)

Tronsferee

Ves                              ´

メ   , .  (■  :  
■ `  1

M/SN書ゃ nth COrtcOst Pvt ttd、

Fttntギ
lh°
nd° Ch,utttqiFumimttcOndhtthOれ κutcれ cuioЮ t

OondttdhOm

CUJARAT

RACHcHH                  .

370201  ‐        ヽ    i`   ,                 ヽ

NノA

trode“nkmchi∝ mo“ .∞m

N/A、

9825233337

オ.  1 :  (・  .  :
Privote Limited                 ・

     `

MAH:TRADEtlNK

PiOt no 320,WOrd 12‐ c`tiloshoh NogO■ oondhidhOm`kOchchh

OondhidhOm       ` ‐7                  ~

00JARAT

′ ・



3.2.4.District
KACHcH綺

370201

N′A

,`

trodelinkmq hl6qgmoll.com

ru/a

dszszgasaz イ ' :

|。ヽ

3.2.5,Pin cOde

3.2.6、  Londmorks

32.■ o‐ mali oddress

3.2.8. Lond:ine Number

32.9。 MOblle numbor

5.2 Remorts

'             

｀

  1:

3ふ tegaltttus d the compony′ or9anisCtbnノ Ⅲ『Agenり

4. Dotolls of the perron moklng opp$cotlon

4.1. Nqme o, tha oppllcont

4-2. Deslgnotion

{.3- Corrssponderrce Address

4.3.1. Doqf/ Houga Nq str€et Numbar ord Norne

4.32. v$toge /rown / city

4.3.3. StOte

4.3.4.District

4.3.5. Pin COde

4.3.6. Londmorks

4.3.7.e― moil oddress

4,3.8` なondiine Number

4.3.9, MObile number

5. toeotion ol the project or Activity

5.1. Uploqd XML

Toposhe€tNo.

C4309            RA」 ASTHAN Jhunihunun

,,' !,,

・
■  1・    kOnth kmLkml

stqte/UT DlstFICt          sub Distrlct VillEge

Trustノ NCO′ Pcrtnership

NIRAV PRADIPEHAI M€HTA

PARTNER

,' 
a1

pfi}t ilo 320, word l?-C, titoshoh Hogtrr, oondhidhom, kochchh

0●ndhidhOm

eUJAttAT

KACHCHH

多0201':   `' ・ 1‐  `

NノA    `                ｀

trode“nttthiく。9m。 1:。Om

N/A

9825233337

PlotlsurveyrKhdsro t*o.

Udoiporwati      MANAKSHA

NノA

′    , 
「

甲 , ,
23-09-2022

0C・
F"dば

・一
　

　

一

project Detoils

5. Cotegory of the project/Activity

5 Whether mulriple iterns (Components) os p€r th6 notiricotion.l involved in ths proposol? No

5.1.1. ttem No" os p€r schedule to EtA Not,fication,2006

5.t.2 Cqpocity

●。Ccte9oryOrthe prOieCtOS per[lA Notificction4 2006

7. Detoils ol prior environmentol cleoronce

7.1. MoEF&CC / SerA4rite r.ro.

7,2, Dote of issue of prlor environirentol cleoronce i ,

7.3. Copy of EC letter

Ａ可

　

３‐



０

・″

Ｎ

;

' 7. Whether ony ome;dment/conigendum/tronsrar to,the eorlier
4. Echosteenobtoin€d? : .

7 Briet not€ on the chronology of the cleoronces ond subsequent
. omendmentsf corrigendum/tronsfers, if ony.
5

Activity Detqils

7. Stotus ot rmplementotion of project or Activity

i

7.1. Stotus of hpl€mentotion of proioct or Activity?

7.1.1 Refersnce Number of lqtest Consent obtolned,rorn
. SPCEIUTPCC

7.1.2, Oote of.lotest consent issued ;

7"1.3. votldityoflotestconsent.(vgtidupto) 
!;

7.1.4, Uplood copy ot totest cons€nt order

1,f

brief note on chronology.pdf

,.;
Proiect is operotionol for complete components/units envisogod in
th6 EC

r(uines) l.r rrunlhunu{udoipw)/aa{r)/aoos_aorc/sg3,s44

3l-10-r022
,ll'

cto.pdt ' 
..

onn€xure i_noc from tronsferor.pdf

onnexurg ii_undertoking of tronsleree 2.pdf

lsose doc.pdf

Enclousers

8. Documents to be ottoched

8"1. No Objection rrom the tronsleror

8.2. Undertoking bytronsteree stoting regording occeptonce of
the terms ond condiiions under vrrhich the Frior f nvironment
Cleoronce wus gfsntecl.

8.3 Copy ofTranster ofthe“ rm from competent Outhority wOs
.   grOnted.

9.AdditionalinfOrrnbtiOn

S.No, ●●cument NoFrle

′̂  ,:

RemOrk Document

lo,undertOking

輔諄灘働朧響  鷲鸞灘測螂評黎紐
002●●_ご 窮opmontrDk“■ 911c●h  ‖瞼ivttADtp18AHHfA

10.3. 0聰 聰Ⅲ9●●●●●  ,

:0,4 C●mponγ

:0.6. Address

10.6. oote

PARINに含

MAHllRAEuttK

p10t,o32c wOrd12-Q ulosh.卜
||.(pば卜ndヽ Oh●勢 ,k●cたれト

22/07ノ 2024

.`    I   :



。ヽし
Regional Office Jhunihnu

Rajasthan State Pollution Control Board
CP l‐ 90,Automobile Service SectoL RH‐ 2′ RHCO′ ,hunihnu

Phone:01592‐ 295461Fax:01592-295461

Registered

File No F(Mines)/lhunihunu(Udaipurwati)/,t4(r) /2009-2010 / 533-534

'orderNo 2022-2023 /lhunjhnu/94 : Datei

Unit ld : 8,265- I '

M/s Neelkanth Concast Private Limited(Old Name Baiarang Kumar Bansal)

V.P.O..Maonda, Maonda

Tehsil r Neem t(a Thana District: Sikar

31/10/2022

Ren

Grant of Consent to Operate under Section 21(4D of Air(PreVendon&Con■ ol of
Pollu●oo A∝  1981for your Maior Mineral Mine at near l V11lage‐ 3agol:,
Tehs■‐Udaipurwau,Dお trlct,hutthunu(M・ LNo‐10/9り  Ⅲ  . 1
o〕 Your applica,on dated 23/09/7022

〔il)Received o■ 28/09/2022

o五〕Rece市ed at Head omce On 27/09/2022

Page 1 of4

Sir.                                   ｀

L淵 1,鶴
`鰹
謬ヽ眠。1ち1輔

f壇」盛恥]llllli憶罰・極Act・ 1981ヽ hereby grantedお r“¬ ,■gm
following stipulations:-
1 That thi$ consent is being; granted in favour of M,/s. Neetkanth Concast Private

Llmited(Old Name Baiarang Kumar Bansal), a Mine of Maior Mineral having
M.LNo-10/98 in an area measuring 4.9450 Hectares atlnear Village-Bagoli

,Tehsil-Udaipurwati,District-lhunihunu.

2 That this consentis yalid for a period from 31/1012022 ti 30 lO912027

3 That this consent is valid for following mining activities r-

Mineral Permitted Mining Capacity

1 lRON ORE 150700 0000 TPA

4 That the prolect proponent前 n COmply、■th、the Staldard as prescnbed vlde the Minlsw of
En宙ronment Forest and Climate Change nOunca● On no. CSR 826(E〕 dated 16th NovembeL
2́009 uth respectto Natlonal AmbientAlr Qualiけ Standards.

「
  ' 
、     . ′̂ ,`   

′`  '「   `｀  :  サー `. 1

`｀

`.

′' ,:



Regional Office f hunihnu |。η
Ralasthan State Pollution Control Board
C:・
:ツ tttШ:翔駐澄.t濫:淵iluりhru!

File No F(Mines)/fhunjhunufudaipurwati)/44(r)lzoog-zor0/s33-s34
orderNo zozz-zoz3/lhunjhnu/94 Date:  31/10/2022

Unit ld : 8,265

5 That this consent to establish/consent to operate is only for carryingrout mining of
mineral/ore and not for, any" processing,/benefication o.f crushing/grinding _ of
ore/mineral for which a selarate ) application for consent to ;bstabllsh and/or consent

consent to establish and consent to operate for carrying out mining of "other
minerals(s), if any or processing/beneficiation of such mineral(s) and for any
addition/modifi cation/alteration or qhange in proeess.

6 That this consent' to operate is being issued for mining activity with a

t J That unit ihatt not exceed friod,,.tion capacity 1s0700 TpA , without prior
Environment Clearance & comply with the MOEF, GOI notification dated
09-09-2013. ';

8 That the occupier/operator of the mine shall ensure that all the
conditions imposed in the Environmental Clearance granted by the SELAA,
faipur vide letter no. sEIAA vide retter
no.F 1 (4) /SEIAA/SEAC -Rai/Sectt/p roi ectlcat. 1 (a) B 1 (zo7 o r)zozt -zz
dated 23.09.2O22 shall be strictly complied with. 

,

9 That lessee shall not extract the mineral more than the quantity
mentioned in the approved mining plan and also flot extract the mineral -

without prior obtaining consent to operate from the Board.' 10 That the lessee shall develop plantation in at least 33o/o of the total lease
area to maintain Ambient Air Quality around the mine and the action plan
for plantation (as per the mining plan/eco-friendly mining plan) shall be
implemented.

, 11 That the lessee'should theck the water channels in the mining lease area
ql6ar/clean them before tile Sains stait. Water shorlld flow in its, natural

' path and there should be "rio obstruction created by wey of mining
activities.

12 If diversion of water chhnnels becomes necessary due to the availability
of mineral in the lease area at a particular location only, new drains
following the contours be constructed by the lessee, so that water flows
unobstructed to main water bodies/ponds/tanks/natural reservoirs.

13 That this consent is being issued with the condition that pp will install a
minimum of 3 online ambient air quality monitoring stations ,within 6
months from the date of issuance of this consent, in compliance with the' terms and conditions , specified for Air Quatity :: Monitoring and -

Preservation specified in the Environment Clearance mentionedr previously. ,

Page 2 of4

Signature
夕・  IL

・ Ra:aghan

〒
・ く



Regiona1 0mce,hunihnu

Ralasthan state POnution contrOI BOard
CP l-90,AutomObile Selvlce SectoL RH-2,RHCO,Ihunjhnu

PhOne:01592‐ 295461Fax:01592‐ 295461

Date:  31/■ 0/2022

10■

, Regist€r€d j
Filel{o, F(Mlnes)/fhunlhunu(Udalpurreti)/a4(t)t2}Og_2ltLl1ff_$1
ordcrNo 2ozz-zoz3/lhvtihnu/g4

Unit Id : g,265

. 14 The overburden. shoutd r not be dumped rn such a manner trat rt lrowswlth ryatel in the neargy. tanl6, ro6eryoirs,. and {pbnds etc. !:he lgssee. should auhp ttre overUuirOei.ln such a manner that it,does not get
washed away to the neirby water tanls aid- takes etc dui.ing the rainy, SearsoLr i;

15 That grart of consent shall not absolve the proiect proponent from
making compliance of other statutory obligations prescribed under any
other law or directions of courts or any other instrument for the Ume
being in force.

16 Tbat this Consent period shall be coterminous with the !"alidity of mlning
lease.

17 That all other generar conditions, enclosed as Atrnexure shalr be strictry compried
with.

' rg'tnat this conbent is subiect to the conditions as stated above and general conditions
as stated in Atrnexure- Furtrer, the mining unit wilr compry with t]re provisions of
t],e Air (Prevention & contror of. porution) Acq 19g1and any such conditions as may
be specified from time to time by the State Board under the provisions of theafolesaid.Act ' , 1'

' 19 That the grant of this consent io operate is. issued fiom the environmental angle
only, and does not absolve the proiect proponent from the other statuto'ry' obligatioris prescribed under-iny other raw or any'odrer instrument in force. The sore
and complete responsib ity, to comply with the conditions laid down in all other
Iaws for the time-being in force, rests with t}le industry/ unit/ project proponenl

20 That the grant of tris consetrt to operate sha[ no! in any wa, adversely affect or
jeopardize the legal proceeding, if any, instituted in the past or tl,at could be
instituted against you by the state Board for violafion of t]le provisions of the Act or
the Rules made thereunder. i

21 That the g."i,t of this conseht to estabrish/operate is issued from the environirental
angle only, and does not absolve the proiect proponent from the otler statutory
obligations prescribed under any otrer raw- or any other legal instrument in force.

. The sole and complete responsibility, to compry with the conditons Iaid down in a[' otier laws for ' the tirine-being in fqrce, rests wfllr ,fr" i"a""Ol*il;;
. ptoponent - ' !i

Signature

Page 3 of4
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Regional Office f hunihnu

Ralasthan state Ponution control BOard
CP l‐ 90,AFtomobile seⅢ ce seCtOtt RH-2′ RHCO,Ihunjhpu

Phone:o1592‐ 295461Fax:01592‐ 295461
1 `    :.

'ヽ   :    ・  ′" IL ,'"'Registefid. 11. , ,'.i , r 
r

F(Mines)/f hunjhunu (Udaipurwati)/aa( t) / ZO Og -zO'10/S3 3 - S3 4

2022:2023/lhunjhnu/94 "' o".", 3utolzozz
8,265

Encl: As Above

10ヽ

Flle No

10rder No

Unit ld :

(A): CopyTo:-
1 Master File.

イ 1

Yours sincqrely,

Regional Oflicer

RegiOnal omcer
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(OR′GINAL FOR REC′ P′ENつ

ロ

e-lnvoiceTAX INVOICE
l ,

P'  ,I

:RN  `   : a5C4b3f84a30o489db13● 1lo9962fd396o00dla343f87Ⅲ
o3a188b92ced27f974d

Ack No.  : 172415085976544
Ack Date :30‐May‐24

Vision World Tech Pvt Ltd.. (from 1-Apr-20221

A-15 Jai Ambey Nagar, Tonk Road
Jaipur. Rajasthan
GSTI N/U I N : O8AADCV7696P2ZG
State Name : Rajasthan, Code : 08

:nvoice No.    e‐ Way B‖ INo

CST・ 2024・40410

Dated

30‐MavⅢ24
Delivery Note Mode/Terms of Payment

Reference No. & D7te. Other References

Buyer(B‖ it。 )

MAH:TRADEttNK       '
KHASARA N0 957,NO,BAGOL:,Ramnagari
JhunJhunu,  Rttasthan,333801
CST:N/UiN    :08AAPFM7892KlZA
State Name   :Rttasthan,code:08
P:ace of Supp:y : Rttasthan     ,  ,

Buyeds Order No.

Dispatch Doc No. Delivery Note Date

Dispatched through Destination

Terms of Del,vqry

ヨ
に

Description of @ods HSN/SAC (j5 I

Rate
Quantity Rate per Amount

1 Ambient Air Qua]ity Monitoring syste
SOX
A10X
PM′OPM 25

CCST
SCsT

902750 18% 3 PCS. 1,80,00000 PCS 5,40,000.00

48,600.00
48,600.00

Tota: 3 PCS. で6,371200,00
Amount Chargeable (in words)

INR Slx Lakh Thirty Seven Thousand Two Hundred Onty
こ &OE

HSN/SAC T axable
Value

CCST SCSTノUttGST I otal
Tax AmountRate I Amount Rate Amount

902750 5,40,000001   9%1 48,60000 9% 48,600.00 97.:
Total 5,40,000.00 48,600.00 48,600.00 97.200.00

Tax Amount (in words) : INR Ninety Seven ThOusand Two Hundred Only
Company's PAN : AADCW696P2
Declaration
Terms & conditions :

Payment Should Be Made By Nc irayee Cheqe or D.Ci.ln Our
Favour
No Responsibility For Loss/ Breakage is Unbroken During Transit
By Us
Warranty Only For Mfg. Defect.No Warranty Against Burn/
Physical Damage
God0nSdtldE€I*$8ad/Bdnd hMlit&SioA2llAhth6, oroeBqniiChRsmtnntm

Companプs Bank Deta‖ s
Bank Name    :]clc:BANK JPR       ,
A/c No_          : o23505500446
Branch&iFS Code:JA]PUR=VAiSHALI NAGAR a lC:Coooo235

1 )・
brⅥЫm wdd・由卜Цこ

lT:‖
]‖輩:l繋∬糧撚胤r

'  i     :

く`       '  'お  II
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SuB」 ECT TO JAIPUR JURISOICT10N

Thに ヽa Computer ceneraled lnvdce

「

|ヽ

TAXINVO:CE

!RN      : aSc4b3f04o30o489db13alle9962fd80● o00● l a343r87‐
o3a188b92ced27f974d

Ack No  : 172415035976544
Acま Date : 30■May‐24

rDυPL′cATE FOR TRA″ SPORIER9

Vに bn Wodl Tech PvL Ltd・ llrOm l.Apr・ 2022)      、
A‐15」al Amboy Nagar.Tonk Road

酬 烏月背1:議DじV7696あZ6
こ驚::N響ユ:響、:警21111911:191,

MAH:TRADEL:NK
KHASARA N0 957,NO,自 ACOLl,Ramnagar,¨
」hunJhunu,  Rajasthan,333801
CSTIN′UIN    :08AAPFM7892KlZA
State Name   :Ralasthan,Code io8
Place of Supp:y : Ralasthan

Al:lont Alr Quality Monit●
"ng Systo

lVOX
PM′OnM25

' ' ccsr

902760 13% 3 PCS 1,00,00000 5,40,00000

48,6000o
48,60000

INR Slx Lakh Thirty Sev6n Thousand Ttyo Hundred Only

:N,111是
Rル:::::Th°

uSandIIoHundr.d Only

T€rm3 & conditions :
Payrnont Should Bs Mads By A/c payee Cheqe or DjD.tn Our
Favour
No Responsibility For Loss/ Breakage is Unbrokon Ounng Transit
By Us

A/c No          : 023505500446
Branch&IFS COdel」 AiPUR‐VAiSHAL:NACAR

Warranty Only For Mfg. Oefect.No Warranty Against Bum/
Physical Damag€

[nvolce No     e‐ VVay Bill No

CST・212●2HX10

Dated

30■uay.24
Delivery Note Mod6/To.ms of Payment

Keterence No&Date 9ther References

Buyefs Order No, Dated

υlspatch Doc No Oelivary Note Date

Dispatched through Destinat on

Terms ot D€livery

Ｓ‐

Ｎｏ

,        Desclp10n of COOds HSN′SAC ＧＳＴ
Ｒａｔｅ

Ouantity Rate per

1

メ

PCS

Tcta! 3 PCS
こ &0こ

HSttAC ~        I TaXaЫ e CCST SCST′UTGST Total

―
Company's PAN

Company'sB● nk Detans
Bank Name    ::cic!BANK JPR

br Ⅵ3on WoHd Techい た 日d_(fr● ロ

`               |・
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PLANTAT10N OF

GREEN PLANTSIN   ′

INES LEASE S:TE IN

醐量ゞ λこ

11  
ず

“

,ア      ) :

‐ ‐  ―
一 ― ― ― ― ― ― ― ― ― … … … … … … …

…

― ロ
ー 顧 中

… …

,        ,ヽ   .:        ,  1:

Ph.:9413621740,Emai::paridhienvi『onmentconsuiting@gttai:.com    f   ・
CiN:U74999RJ2021PTC078151,'PAN:AAMCP4659D

―
lnvoice date: 10/04/2024

Name:N:LKANTH CONCAST PRiVATE LIM「ED′

GST IN:24AABCN8500AlZ5
DヽRES,AT V:LLA,E BAGHOり ′9FttCEIDRES,NILKANTH"OUSE′ ′目rst日

“

ら403′ Ward‐ 6C′
Э222Site Om cinepl呈ド′AdipurJ Kutch―Cuiarat‐ 370205      ,    , |          

′    ′

'ilふ し:`●
=●

‐
1ギ ,11:11:|

HSN/SAC
Rate Amount

〕988 501 175 ヽ 87675 37675

CCST-9% D

SGST-9% Э

87675

Fol PARIDH:    |

ENViRONMENT
CONSULTING:ND:A PV「

●■1・ 1:‐ II‐ |‐ ■|:● ||=|■ ll l it●■■||11‐lil● :1■■||,
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¶薫T囀くCplて

′  くJl■ ■
':劇
可       .

輛 輛 囀 1
ぶ誦田 u目 ∩画爾苓 研 赫

‖lヽ毬<:鋪耐 稀 キヌ 師 鎌 305002

黄熱 :ro.lmer@ibm.30V・ h

薇

ヽ`｀

岬 輔

こ)o、.c rii:::で ,1101・ 1:1、 1:o

Mini卜 tr、 of MInes

l・  ・  Indian 13tircau o「 M inc、
()1哺 cc t)「 the Resio:、ュi Contro‖ er ol M incs

Makhuptlは Industrial Arrl、 へi:1l CF‐ )'1112

P11‐ 11ヽ -26● 516S116く
'511 76 1itiヽ

‐26● Pヽ()r

赫  1 08/07/2()22s sas(+Xs)(soa) lzo:2-sltqrfr -3{afq//iffi ' ,ffi *drrfia attrrr cr. fr.,
*dr*;a 6rrtr', do;, E6-6 fr,
d; frffi fiTlr*, 3Trq{,

Ref

?F{r, TErrrfi-370 205

fkd- drathore3 3 3 i'il.gmai l.com

Sub Approval of Revierv of ll'lining Plan along-rvith Progressivc \'linc Closurc Plan itr rcspoct

of Bagholi lvlining teasp: fo"r Iron Ore nrinelal rreat i il]agc l]agholi.'l'ehsil.t]dai[runrati.
. DistriJt Jhunjhunu, nirlastnan over an area o['4.945 hect.. tr't.l-. No. t0/98. sulrrniltud

under Rule l7(2) of MCR,20l6 in tavour ol'M/s Nilkanth Concast Pvt. Ltd.

1   1.Your lctters,as FeCeiVed ill this oFncc on o4.03.2022.07,()4.2022 and 041()721)22

2. This olllcc icttcr OfeVell llo.dated 19.05.2()22`

Sir,

In exercise o1'the po\rrers conf'erred by the clause (b) ol' suh section (2) of Section 5 ui'
Mines and Minerals (Development & Regulatiorr) Act. 1957 read with Cr.rvernment dl' lndia Ordcr

number S.0. 445 (E), {ated 28.04.87 and iridian Bureau of \4ines Caeerte Notification S.(). lHTl ('l:i
date& l8'tsMay, 2016, I hereby APPITOVE the above said Rer,ien'olN.'lining PIan.'l"his approvirl i-
subject to the tbllowing conditions:

′This Rcvicw of Mining Plan is apprOved witllout preiudiCC to any othcr iaws(lpplicabic t()thc

mine irca fronl・lime lo tilne whё thttr nindCも y tllc C'cntra1 0bVeHllllじ
nぃ statこ (〕〔)、 crnnn cilt()「 tin)

other authority and withottt pRり udicc to an),()rder or dircctiヽ ):l ilヽ t)nl(in)1 ビ()tl rt く)1｀ ぃヾn)1)ctcl)1

juHsdictioll.           :

.「

hc proposals sho、 vl1 0n the plates and/tlr 8ivcn i1l thヾ  d()ctinlCnt is いtlscd ()n tilc lぜ lisc

lllap/skctch subrnittcd by tllc applicanザ lessec and is aPl)licablC ti・olll lhc datc t,I｀ appl・oval.

It is clari■ cd that thc approval of yOur aforcsaid ltcvic、 ャof卜linins Plan d()es llot in all卜
. 、Va)

intply thc approval of the Go、 ′emment in ttni・ 1■ s of any Othcr provisions of thc Ⅳlilles aind

Mincrals(Dcvcloprllent&Regulation)Act,1957 or the Mincrals(Other T｀ hall At゛mic and

Hydlo CttbonS Iincrsy Mincttls)ConCession Rulcs,2()16 and any othcr l凛 ws includins

Forest(ConsCrvation)Act、  1980,Enヤ ironment(Pr()tection)Act. 1986 or tl〕 c rulぃ nladc thcic

ullder,ヽ lines Act,1952 alnd RulcゼセItc8tllations tllade thcrc undcr.

Indian Btlrcau of ⅣIincs llas 1lot undcrtakcn vcrincation()1｀ thc lllini118 1′ caSC bt)tlil(lal‐ ).()tヽ  lllC

ground and does not tlndel■ akc an夕 reSpoサlsibility rcgardi118 cOl｀ 1・eCtiless Of｀ t}lc t)oし lndarics(:|｀ 111ご

襟Ⅷ息摺瀬lll鍵¶IIttThHteふ 1∴ r話1∝・鳥t打島じ嗅Ⅲ市
Mincrals(other.T han‐ Atomic alld Hyd‐ 1・o Carbolls Encrgy Mincl・ als)C01lCcssion Rヒ ]lcs,2()16.

(iV)

(V)



t乞
｀

(vi)  At any stage,if it is(〕 bservcd thctt thc inlbrlllation liarnisllcd,data incorporatcd in the doculllertt

are incorect or misrepresent ねcts, the approval of the doCulnellt shali be reVokCd with

lmmcdiate ef■ d.        ,

(Vil)The inVentOw ofminera1/oК stock abo寺
e thc limit prcscnbcd in tlle thrcshold values of mittrals

and belovv the cul o∬ gradc shali be maintained in a bound resistci・
indicatins thC qualltil),〔 、nd

群lyI篤∬li∬Tt鵬鷲:驚亀驚温1堪篤ぎ∫篤ぶ酬輝F::謂部
.[une of pvery Year. メ  , |   `= :

(V五⇒
`The leSSCe sh滅 iよSure grassingん t―」risJng hl the red」 mcd land in

with the Hon'biC Suprcmc CouttjudgCmcttt datcd 08.01.2020.

(ix) It shall be mandatory for the proiect proponenl. abstracting ground l!'ater. to obtain No objcction

Certificate fionr Central Water Authority or, the concernecl State/LJnion Territorl" Ground Water

AuthoritY, as the case maY be'

(x) The authenticated Geo referenced Cadastral lease plan with all Khasra deiails and DCPS co-

ordinates of boundary pillars duly, 1,srifi.d by, DMc, Rajasthan'ohall be submitted to this ol'tjce

withinsix(06)nrontlrsfromtlredateofthisapprtlval.

(xi) Next Financial Assurance shall be due for strbmission on or before 0 t '04'1027'

the lease area in accol・ danCC

given for the propos‐ als 81Vell in thc dOCumcnts ttrom thC ycび
2022・ 23 to

メ   , :   1・  ・  1 .  `

(Xil) ThiS approval has been
2026-27.

Encl: One copy of approverl Review of nAiriiirg Rtan'

′^  1:

輔

(総靴
曲 cl● 鋪 繭

曲 師 囀

?ffifMines.&Geology.Govt".ofRajasthan.,SlrashtriCircle.L}r1aipur(l{rri.)
along with u 

"opy'oiulprnu.a *.y.ru ,:f mining pla* by Registered Parcel.

2. Sh. Govind Singh, Mining Engineer, ffrachaii,vawas Hiuse' D-88' Meera Ivtar*u" Bani Park'

-' 
iaipu. * 302 Of g inaj.l 1e-mir;t * narurka"consultancy(Qgmail'corn) \
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寸爺寺弧肝66ョus:奇討甫哺kき 怠 、

市倉t洒,論中",w蒻

合躙 r:町萌疇 9H赫 ,1961ヽ 金斜 嘔 lo6(2)∈ りヽ 。・・
ぜヽ 0口 可瓢 RΠ ttRT町 甫 マ哺令 き 口い暉1希 _R・ き u鯛鋼 さ

l       :  ‐ .::       ′r ,:   が  , i   l' 1  ■ `  i

■rtilマ lFT,                                                                                                                                           ¨

Please refer to your letter datcd 15.11.2022 and online applicatiOn ld:252202,dated 16.11.2022 enclosing

therewith surface plan & secttons Nos.BAGOL1/NILKANTH/SUR‐ 106(2)o)‐ 2022‐ 862-A &
BAGOL1/NILKANTH/106(2)(b)/SLTR-2022-861-A,both dated 23.10.2022 showing surface features within

300 meters ofthe leasehold bolmdary ofthe mine,on the above sutteCt.

The matter has been considered in the light ofwhat has bcen stated in your application Шlder reference。

By vittle of the powers conferred on the Chief hspector of Minё s(alSO`designated as Director Gencral of
Mines・ Safety)Шlder Regulation 106(2)o)of the Metalliferous Mines Regulations,1961 and by vitt■ e of
autho五zation granted to me by the Chief lnspectOr of Mines(alSO designated as Director General of Mines

Safety)llnder sectiOn 6(1)of the Mines Act,1952,I hereby9 specitt COnditiOns govemmg tO use of Heavy

Earth Moving Machinery(HEMM's)fOr digging,excavation,removal of Overburden and extraction of stone

l撹職3驚源鷲補珊洸=路
酬押郷∬別

,7504131118"E)&,(2794530.37'N,7504140.3α 'E)
andlto use HEMM.only(withOut any=blasting)in the Tea bOllllded&marked as 6(2704523.64'N,

7504131.18"E),5(2704522.23'N,7504130.67"E),C(2704522.82'IN,7504130.09"E)&6(2704523.64'N,

7504131.18"E)and 3(2704530.37'N,7504140.30'E),1(2704531.35'N,7504141.62'E),2(2704528.53'N,

… …Goだ oF ttdra
報 岬 群 籠F曾 綺 樹=F=町 踏 購 蒻

MF・お         讐,「
Dlirectorale―CetteraF O「 ルripes sareFy

研 Ⅷ :研Π 劇l`|く
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75041'4442"E),4(2704,2750'N,7504143021'E)&3(270453037'N,75041140.30"E)as shOWn On plan
No BAGOL1/NILKANTH/SUR‐ 106(2)(b)-2022‐ 862-A,dlに d23_10 2022 at Bagholi lronore Mhe(ML No
10/1998,LN 2734867344)of M/S Ncdkatlth Cmcast Pvt Ltd,locatcd near villagc BaghoH,Tchdl
Udaipwati&Dis■ct JhunJhullu,Ra」asthan,subicct tO the following condions beitt sdctly comphcd
witL     ′    t        ′. 1:   

メ    :   `・    : .  :

1 0 Gcncral:1 l Exccpt whcre othetwise pro宙 dcd for in this pttssion,all pro宙 sions of the Mctallifcrous

Mines Regulations, 1961 rclating to opencast workings,use Of cxp10sivcs and use of machinery sha■ bc
strlctly complicd with

1 2 No worklng shall bc madc or cxtcndcd withln 45 m of any building/structurc of pcl...ancnt nature,not

belonging to owncr ofthc tt without pc..1■ ssion in wnting iom this Dircctorate undcr Rcgulation 109 of

thc Mctallifcrous Mincs Regulatiolls,1961

1 3 No wprktt shall bc madc in any sp911ying withm horセ ontal dstancc゛f15 m iom citllcFbank Oftllc

Canal or any stream,Nallah,ctc.without obtaining pc11llission in wdting from this Dircctoratc undcr

Regulttion 127 of thc Mctalliferous Mines Regulatlons,1961 Adcquatc protection ag」 nま im●sh of Nallah

water in thc minc shall be provided and mamtalncd

14D面魂 heaVy ramj thc Managcr or scruor most mllle omcial present in the minc,shan gO rOund the
sudacO area ofthe minc to chcpk vuincFablc points and e■ Lctiveness ofthc safcty mcasurcs Standng orders

おr wndrawn〆 pers。lsttmttCmhCtFS『 ffappr°bm¨d Ⅲ
gcrShOddbc mCdand∞ぉκcd

l.5(a)No dccp holc(dia Ofholcs morc than 34nlln)blasthg shall bc∞ nd■ctcd ln thc ttnc

(b)ヽ。blasting shallte done within 100m ofany dwdlngs and Othcr unpo■ ant structurcs not belo聖 口g to
thc owncr ofthc mne All ohcr blasing h thc nlmc shali bc carrlcd out st■ ctly as per the stipulatlons iaid

down in Rcgulation 164 ofthc LIMヽ 1961

(c)No blasthg shall be conductcd without muming Ofthc shot holes

(d) The area bOunded `し  marked as 6 (2704512::61"、

iゥFil場i:::ミ11)ι011,31::1:子
2∬
IN:75041130.`7"め,C(27045:22.82"N,ヴ50411も 0.o9‖E)で

(27045'3037"N,75041140.30''E),l o7045'3135''N,75041'41.62'lE),2(27045128.53"N,75941'44.42''E),

4(27045'27.50''N,75041'43.02"E)&3(27045130.37"N,75041:40.30"E)shown in Orange shade on plan

No.BAGOL〃NILKANTH/SUR卜 106(2)(b)‐ 2022‐ 862‐At dated 23.10.2022 where work was done by
using ofIIEMM only(withOut any blasting)shan be physically demarcated on th`groulld with pШ ars

in distinct colour         .

(e) No blasting shall be ponducted using SME/SMS/ANFO explosive without having valid permission

obtained under Regulation 155(l) & 162(5) of Metalliferous Mines Regulations, 1961.

1.6 No blasting in the mine shall be carried out within 300m of public roads till such time the blasting
incharge has ensured that no persons/vehicles passes on such roads during the time of blasting. For the

purpose, drop bar barrier shall be provided on both side ofsuch road at a distance of300m from the place of
firing of shots in the proposed limit of quarry and during blasting, guard shall be posted on the barrier and

persons/vehicles shall not be allowed to pass on tlte said road during blasting and till the time all clear signal

after blasting is obtained. 
.i

1.7 Blasting shall be conducted only after ensuring that persons including blaster within 500m radial distance

from place of firing of shot holes have taken proper shelter. The persons/employees of the nearby mines,

crushers, oflices, dwellings, schools, structures etc belonging or not belonging to owner lying within 500m

2 of16
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radi4l distance shall also been withdrawn.outside danger zone or removed to proper blasting shelter.

l'8 The owner shall indemniff occupants/owners of the houseV dwellings/ buildings or other structures ofpublic authority concemed, if any, against the dangers to those properties or injury 6 them or other persons
arising out of operations conducted under this permission.

l'9 All contractor workers shall be vocationally trained as per the provisions of Mines Vocational Training
Rules, 1966, before deploying in opencast working and shalfbe duly authori,p"a ty trr" iunug.rl .o-p","o,
persons.

l'10 Jhe driving license and v.T. Certificate of all the operators of the transporting machinery deployed inthe mine shall remain in the safe custody of the Managei (against receipt) and thJoperators iray carry thephotocopy with them whilst on duty.

l.ll Tho attendance of the opeiators bf tippers/trucks shall bboundary. .^ , . I ; , ? 
recoJded 

'every 
ti19 th7 enter the mine

l' 12 Houn and limitation of employment of contractor's ..pioy"" shall be as prescribed in Section 2g to 35of thb Mines Act, 1952 in respect of abovi ground and openclt workings and silall be strictlf comptied with

1.13 The mine shall be worked during day light hours only.

1'14 This Directorate shall be inforrned as soon as the mining operations are co[rmenced in accordance with
this condition goveming and intimation about temporary disioniinuance or completion or mining operations
shall also be sent promptly and in any case not latei than one month thereof.

2.0 Opencast Working: Height and Width of Benches

2.1. (a) The height of benches in Alluvium shall not be more ttran 3.0m and that in overburden, ore body or
other rock formation shall not be more than the digging height of the machine used for diggiig, L*""rutioo o,
removal or 6.0 m whichever is less.

(b) widtfi of an1 bench shall not be less $m 1.. rriatn of the widgst machino plyiry qn the ,bench plus 2m, or2. if dumpers ply on thi bench, 3 times tlii width of the dumper, or:. ttre triilntirte bench, whichever is
more.

2'2 The sides in overburden and mineral benches shall be kept sloped to prevent danger from fall of sides.
Overall slope ofthe quarry face towards hangwall side should not exceed 4Sdegree.

2.3 No person other than required for operating the machinery shall be allowed to remain near the foot of the
benches exceeding 3.0 m in height. When fersons are employed within 5 meters of the working face,
adequate precautions shall be taken to ensure their safety by dressing the sides of the bbnch. 

-

2.4 The quarrying operation shall be condircted iiom top downwards and no'men & machines shall be
deployed at lhe bottom oflrigh benches.

3.0 Roads for Trucks and Dumpers etc:

3.1 All roads for trucks, dumpen or other mobile machinery shall be maintained in good condition.

3.2^-(a) Wherever przicticalle, all roads fioin r$e openiiast workings shaU be artangea to provide one way
traffic.'

3 of16
O810912023, 10:33



lz\
Email https://approval-permisslon-dgms.govin/PermissionExemptionRelaxati...

(b) No road shall be olwidth less than three time plus 5m width ofthe largedi vehicle plying on road.

3.3 (a) All cbmer and bends shall be made in such a way that operator of vehicle have clear view of distance
of not less than 3 times the braking distance of largest HEMM working at 40Km/hour.

(b) Where it is not possible to ensure a visibility for a distance as mention in (a) there shall be provided with
two roadg of width not less than 2 times plus 3m of largest vehicle plying on the road with a strong road
divider at centrd with adequate lighting and.reflector alohg the divider. | '

3.4 Except with the express permission ofthe Chieflnspector in.writing and subject to such conditions as he

may specify therein, no road shall have d gradient steeper than I in 16 at any place. Provided that in case of
Ramps over small stretches a gradient up to 1 in l0 may be permitted.

3.5 Where any road existing above level of surrounding area it shall be provided with strong parapet

walVembankment of following dimensions.

(i) Width at top-not less than lm.

(ii) Width at bottom-not less than 2.5m.

(iii) The height not less than the diameter of tyre of largest vehicle plying on road. It may be noted that just
dumping ofmud ofOB shall not be treated as strong parapet wall.

4.0 Spoil banks/overburden dumps
i' .

4.1 Spoils, overburden or debris shall be deposiJed at pfaces belohg ing'to the mine ahd duly approved by the
managi:r in writing. The slope of a spoil bank face shall be determined by natural angle of repose of the
material being deposited, but shall in no.case exceed 37.5 degrdes from the horizontal. The height of spoil
bank/dump shall not exceed l0 m. Garland drains shall be provided around the periphery ofthe dumps, both
at top and boftom, to collect run-offwater. The spoil bank face shall not be retained by artificial means.

4.2 The spoils, overburden or debris shall not be deposited within 45m of a railway line, public road,
transmission, telephone or power lines, other public works or other structures of permanent nature not
belonging to management.

4'3 No person shall, or shall be permitted to approach the toe of an act&e spoit bank where he may be
endangcred from material rolling down the face. Suitable waming signs at conspicuous places shall also be
displayed.

4.4 A suitable fence shall be erected between any railway line, other public works or road, or buildings or
structures not belonging to the managemeni, and the toe of every active spoil bank so as ro prevent
unauthorized persons from approaching the spoil bank.

5.0 Supervision :

5.1 (a) A person, possessing at least a Second Class Mine Manager's Certificate of competency duly
authorised under Regulation 34(6) of the Metalliferous Mines Regulations 1961, shall be appointed as thl
manager of the mine to look after IIEMMs operation.

(b) During every production shift the opencast workings shall be placed under the charge ofa person holding
at least Foreman's Certificate and during maintenance shift the workings shall be placid undei the charge oi
engineer/foreman, who shall be responsible to see that all the regulations and the orders made there under are
strictly complied with. Deployment of HEIVIM shall be suspended'in the absence of the Manager and

4 of16
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5.2 (i)The aggregate horse power of the,machinery used in mine shall not exceed 500, including not more
than two excavators with total horse power not exceeding 200.

(ii) Total amount ofexplosives used per day in mine shall not exceed 100 kg.

(iii) No working shall be extended below the superjacent $ound in the mine.

(iv) Average employment in the mine shall not exceed 75.

(v) Daily personal supervision ofthe mine shall be exercised by manager.

(vi) AtJeast one mining mate shall remain appointed in the mine to assist the manager.

(vii) The manager shall not be appointed in any other mine.

5'3 Geneial: Manager shall frame code of,practices forrach gpelation and copy of i{ shall be handed over to
all concemed. lt shall be the duty ofall surutoly persons [o enforce the code oipractices so framed.

5.4 He shall in particular:-

(a) make frequent inspections for evidence of slides or of material that may slide or roll from the high wall
(including the face and sides) or spoil-bank;

(b) not allow any person to work under overhanging ledges or where there is evidence of slides, until such
danger has been removed;

(c) ensure that every person engaged in diessing operations on high *ills/tiiles is provided with, and uses, a
safety .belt of a type approved by the Chief Inspecior;

(d) ensure that all loose material is removed from high walVside before persons are engaged there.

6.0 Maintenance of Machines:

6.1 Ifthe engintier, mechanical foreman o! othpr competent person making an inspection notices any defect in
any machinery the said michinery shall be used until lhe defect has been remedild. Any defect in machinery
reported by its operator shall be promptly attended to

6.2 Any machine found to be in an unsafe operating condition shall be tagged at the operator's position
'OUT OF SERVICE DO NOT USE' and its use shall be prohibited until the unsafe condition has corricted.

6.3 All repairs to a machine shall be done at a location which will provide a safe place for the persons
engaged on rcpairs.

6.4 Except for testing, trial or adjustmenl whigh must necessarily be done,,while the machine is in motion,
every machine shall be shut down and positive means taken to prevent its operation while any repair or
manual lubrication is being done.

6.5 Power shall be disconnected when repairs are made to any electric machine.

6.6 Any machinery equipment or part thereof which is suspended or held apart by use of slings, hoists or
jacks shall be substantially blocked or cribbed before nlen are permitted to work undemeath or between such
machi4ery equipment cir part thereof. i t ;
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in a year tom a

be carried by a

for usc in cmcrgcncyt unlcss thc 10ading

6.7 While inflating tyres, suitable protective cages shall be used. Tyresshall in no case be inflated by sitting
either in the front ofit or on top ofthe same.

6.8 The crane and overhead crane shall be subjected to proof load test aid NDT test once
competent authority.

6.9 The pressure vessel receiver shall be subjected to hydraulic and NDT test and shall
competent authority.

鰍出紺11思 :織I駅:輩1を・罵£盤li゛"'電
m`ヽaぉけⅢしぬpC製わmm並』

7 0 pesign,Opera6op and maintenance=of shovels,excavators∫ pay loadbr&Other machineHe"

7 1 Every shovcl, cxcavator alld pay-loadcr shall bc sO designed as to arord the Opcrator clear and

unintempted vision all arclund.

7 2 Every shovel,excavatOt pay 10aduち dozer and dills shall be malntalned in good and safe wo恐 血g
conditlon and shall be providcd in general with―

(i) e{ficient waming devices;

(ii) frrint anil rear lights of adequate intensity and a portable lamp
equipment is not intended to be used beyond dayJight hours

(iii) an approved type ofportable fire extinguibher or other approved rype fire suppression system in efficient
working condition so placed as to be within easy reach ofthe operator.

(iv) fire resistant hy&aulii hoses in place of 6idinary hoses to decrease the chance of fire and fire resistant
sleeves and conduits where cable/wire is used;

(v) a retractable ladder for mounting onto the machine;

(vi) proper seat belt lor operato(

(vii) turbo charge guard.

7.3 The following safety features shall also be provided in with every shovel-and excavator in particular-

(i) all functions cut-offswitch; (ii) swing motor brake:

(iii) vent valve on top of hy&aulic tank ofsuch a type which is removable without any tool;

( iv) a baflle plate behveen cold zone and hot zone: (v) provision for limiting ofhydraulic cylinders - stopper.

(vi) Fire resistant hydraulic hoses in placeofoldinary hdses to decreaselthe chance offire. All the sleeves and
conducts where cable/wire are passed shall be fire resistant.

(vii) Turbo charge Guard (ix) Seat belt.

7.4 All dozers shall also be provided with roll over protection, turbo charge guard, fire resistant hydraulic
hoses and wiring near hot zone and seat belt.

7.5 All drills shall also be provided with the following safety features in particular-

6 oF16 08/09/2023,10:33
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(i) approved type ofdust prevention or suppression system including wet drilring arrangement;

(ii)eachmovingpartssh4!lbeguarded/fenced.ineffectliemanner;

(iii) emergency push button switch in ope,rator's cabin, main frame, propeller pendent and rear end;

(iv) tripping device to trip the field switch;

(v) thermostat motor protection relay in winding armature and other related parts;

(vi) explosive vent in transformer;

(vii) proper interlock (an electric interlocft between drilling and propeller operation);

(viii) high air discharge temperature switch;

(ix) lowlub oil pressure switch;

(x) oil stop valve (electric solenoid valve in compressor lubrication line):

(xi) no.bump ciicuit (xii) lower lock and loek qleck valie , !. '

(xiii) properjoystick - spring loaded t)?e.to retum to neutral (dead man safety)

(xiv) disk brake and brake valve and its testing parameters;

(xv) lock check valve for preventing creeping in <lrill;

(xvi) seat belt Fire resistant hydraulic hoses and wiring near hot zone Turbo charge guard.

(XiO Cabin fOrtL opttatェ       :  .
7.6 The operatofs cabins ofevery HEMM shall be well designed and substantially built and air-conditioned

so as to render adequate protection to the operator against heat, dust, noise etc. A seat belt foi the safety of
the operator shall also be provided in the equipment/HEMM.

7 '7 Every shovel, excavator and pay-loader shall be under the charge of a competent person, authorized in
wrifing by the manager, herein baiied thi'Opera tot. ; t .

7.8 Allpersons employed or to be employed to operate IIEMM sha[ be trained.

7.9 Only such fittersTmechanics possessing driver'Voperator's license, shall be allowed to carry out test-run
ofHEMM.

7.'10-No person other than the operator or the manager or any penion so authorized in writing by the manager
shall ride on a shovel, excavator or payJoader.

7.1 I No person shall be permitted to ride in the bucket of a shovel, excavator or pay-loader.

7'12 ShoveVexcavator dippers and pay loader bucket shall be lowered to the ground during greasing
operations.

7'13 No shovel, excavator or pay loader shall be operated in a position, where any part of the machine or
suspended loads there from are bought closer than 3 m to i:xposed high voltage transmission lines, unless the

 ヽ            ′・  ,t
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7 14 Elccttcal cables,if any.shali be lald ln such a malmcr that thcy arc not cndangercd eithcr by falling

rocks or by any mobile equlpment

715坤 e sh9VCVCXcavatOr/Paン loader buckctshall bc pJLd Out ofぬ c bank as sOOn as t is■11.

::珊熱電:::属:躍L¶』濯府λ器::1淵:町留蓬:I乳淵蹂ゞⅢr為醍T,
717恥 On n∝ Ⅲ ust shOVd,α

“
vttormdPaybadcTΨ

lcT°rCdl,響
STd:nttLgЮ

Ind
718 r mo“ im onc品口ng mathn`ishuseL葛

欝轟∵盤輩1ll鮮肌肌跳1艦圏|bcnchcs,thc machines shali be sO spaccd that therc i`

alld there is no dangcr from nying or fanttg pieccs Ofstoncs ctc.,om me machine to the othet

■りnc safcけ tatures rcconlmm“dh"」pmcdド
譜盤:∬需留ittβ庶酬:電鏃 h瑞ぶ‖“

mem and me d∝Ⅲ md drawtt shall

電″trttl霞蹴服t熱:譜∬1糧胤亀摯嗅ユね 、蹴il譜歌t町the machine shal not bc startcd

軍島塩ilttrr鶏∬総:∬is讐 (T風‖:占甥聡l『:覇:ざ:C∵帆思」盤Ttte∬1鷲
田空T鰐漁嶽滉:よ鵠謝誌榔電渇織蠍∫1:識1ぬ

el卿ng Ⅲ呼
"¨“
P岬∝WOttng

83,Hc shall■OttakOoutthemachineforwOrknOrshallhcw6rkthemachillelulllessheissaisiedofits
safc wOrking Ordcr

鑑驚1∵器 檸略獄 縦 事
胤翼il鴬常棚 r留1躍酬 鮒棚

86ThewalkwaysinOrabOutthecabofanyshOvcil「

::[ITiξ 』1:li留 :ilil』鮒 llCkeptfreeOfloOsc
tools,grcasc containcrs Or othcr matcrlalslthat might f

8.7 The opi'etor shall nof operate the machine when persons are in such proximity as to be endangered. The
danger zone for each loading ma'chine shall be declared by the manager and demarcated distinctly.

8..8.The operator shall not swing the bucket over-passing the truckVdumpers when they are being loaded. He

:l1l'^:Tq $,by,!e.t 
oy.el,the.bodv ofthe trucrr/dumpeis whilst loading'and not ore, th" cub, uiless the cab

ls protected by.a substantfurlly stron! cover.. 1

8.9 Before leaving the machine, the operator shall lower the bucket ro tbe $ound.

8.10 The operator shall not allow any unauthorized person to ride on the machine.
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9.0 Design, bperation and inaintenance oftrucks and dumpers:

9'l Every truck or dumper and.other mobile equipment shall be maintained in good and safe workingcondition and shall be provided with:

A― Tlppcr/Truじks i.cabin Guard Extens赫 :9"Opy Shall coverthe OFeiat6r's illy・   t

苦駅器町観i腸棚臓
°CⅢlぬeW∝dJ品

“
wⅢe"爾範ぁm■e gradた‥ b

ili PrOpellcr Shan Guard:PrOpellcr shan guard as speci■ edin DGMS(Tccり circular 10 0f 1999

iv Tail Gatc Protcctio■ :PrOtection ofOpentOr against cOnision either by head On or head to Tail.

Iよ留 犠 Ⅷ 智 織 翌 1諾瓶 環 寵 lⅧ 紺 翼 m.lΨ
dOl∵にblbe"emに d

(亀網 臨 ∫盟
1♂

樅 甜

Lα ¨ hg nc“
“

。_面 Jdm pЮ 宙dcd shOdd cOnim b DGMS

vii PrOvisio■ OfTwO brcお :Onc Ofbrakcs shali bc fail safe For de面 ls rcfer I)GMS Ctrcular 09 of 1999.

;:'-1r::lf11.::l-Y,r:".T: l"r". DGMS circular l0 of 2004. rhe fire suppression system shalr be a factoryrrment and oI approved type From Directorate.

x. Blind spot mirror: Operator can have view in blind spot area.

xi. Fire resistant hoses at hot zone: To decrease chance of fire.

xii. Electric wires and sleeves are to be offire resistant quarity: To decrease chance offire.

xiii Turbo charge cuard and exhaust tube coated with heat insulated pr;rt, To decrease chance of fire.

xiv. Battery Cut offswitch: To decrease chance offire.

xv. Retro reflective reflectors on all sides: For.visibility oftruck driring night.

xvi. Seattelt rerninder: To alert operatoi for using the seat belt. ! . .

xvii' Pioximity waming device: To alert operator when approaching other vehicles/ obstnrction. xviii. Rearvision System: To assist operator during reversing refer D6'circular N o. 12 of 2009.

xix. Auto dipping System: To reduce glaring on eyes ofoperator during night operations.

xx Load Indicator and Recorder: Enables management to detect and prevent over loading.

B - Dumpers:

(i) Mechanical steering locking to prevent untoward movement of steering wheel and tyre -while 
workpersons working below the cabin while engine is running.

9 oF16
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(ii) Blind spot mirror apart from rear view mirror to enable operator to have clear visibility of blind spot in
and around dumpers.

(iii) Mechanical type Anti collision device to avoid head to tail collision on haul road such as tail gate,

bumper extension or any other strong device.

(iv) Fire resistant hydraulic hoses in place ofordinary hoses to decrease the chance of iire. All the sleeves and
conductswherecable/wirearepassedshaIlbefi5eresistant.

(v) Seat belL lor operator.

(vi) The maximum speed of vehicle shall be restricted to 3OKm,/hours by blocking higher gear or any other
automatic means.

(viii) Proximity working device.

9.2 The operator's cabins of dumpers/tippers/other mobile equipments shall be well desigrred, substantially
built and air conditioned so as to render adequate protection to the operator against heat, dust, noise etc. A
seat belt for the safety of the operator shall also be provided in the dumper/vehicle.

9.3 The audio-visual alarm provided on trucks/dumpers/other mobile equipment shall be of such intensity
which is not less than 5 dB(A) above the surrounding noise level.

9.4 Every truck or dumper shall be undcr thc charge of a competedt person authorised in writing by the
manager her€in called the 'driver'.

9.5 AII persons employed or to be employed to drive/operate trucks/dumpers/tippers shall be properly trained.

9.6 Only such fitters/mechanics possessing driver's/operator's licenie, shall be allowed to carry out test-run of
trucks/dumpers/tippers.

9.7 No person other than the driver or *rd mahag a. o, uny person authonsed in writing by the manager shall
ride on a truck or dumper.

9.8 No person shall, or shall be permitted to, ride on the board ofa running truck or dumper.

9.9 No vehicle shall be loaded./unloaded on gradient.

9. l0 As far as possible, loaded trucks or dumpers shall not be reversed on gradients.

9.11 Sufficient stop blocks shall be provided at every tipping point and these shall be used on every occasion,

9.12 Code rif Traffrc Ruleb framed by thc Manager shall be adopted and followed during move ment of all
trucks and dumpers. They shall be prominently displayed at relevant places in the opencast workings and on
truck/dumpers roads.

9.13 When not in use, every truck or dumper or other wheeled trackless machinery shall be moved to and
parked at proper parking place(s) which shall !q on levdi ground and ariay fiom working area ofother mobile
equipnlent. The truck or dumper or other wheeled trackless machinery shalt not be parked at a place where it
cannot be observed.

10 of16 08/09/2023,10:33
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9 14 No persOn shall,。r shall bc pertru“ёd tO,work on thc chassis ori mじ k6r tulnper7 with thc body h a
miscdposl"n unless thc mck Or dumpcr body has bccn sccurcly bl∝ kcd m position Thc hOist mcchanism
shal nOt bc dcpcndcd upoi tO hOld thc bOdy ofthc tmck Or dumpcrin a raiscd Position

ity vans and other light v¨ icleS in the opencast

iom the area where mObilc HEMM Operatcs Thc

,dP°Ⅲunt,s°Perat,n?fttYMhぬevL面ty

離&鑓需胤艦脚s霊:Ⅷ糧庶:』
be pe面にdω m…品ah h町 dumphg y副

,

9 17 1n rcspcct Of cvcry mck/dumpcr or class Of tmckノdumpct the maximunl 10ad to be haulcd shali be
dctcmlncd and notiflcd to opcrators/山ほvers by the Managei Spccd limits at which such loads can be hauled
shall also bc determincd and ixed by thc Manager9 depcndhg on the road gradient,direction of movement,

road surfacc ctc"and nodccs/sign boards spcci″ ing thC samc shall bc postcd along the halll Юd at
approp五ate placeysections.

9 18 Thc safcty fcaturcs rccommcndcd in tumpers/tmcks/tlppcrs shall bc madc a part Of the notce in宙
ting

tcndcr fbr ncw procurcmcnt and the deslgn and drawing shali be obセ 」ned iom OEM for flttmg the same in
old cquipment

10 0 Duties oftruck/dumper/tipper operatOFs:        
｀

胤濫蠍,棚1:瞭計轟肝II酬:革lttLl:1腱盤ぽ出期vi癬謝猟11
‖品よ耀装il響龍獄ittir詰乱淵

Cmねddhg cmc嘔∞りStCCnng arc h PЮ
"romatically opcratcd audiO visual rcvcrslng alarm

鰍蹴翼器乱TRttF鵠:徹c露 1錨TwttI蹴 :塩:Lri10ttC謝燎 盤1
working ordct ifthe vchiclc is rcquired to wOrk a■ er day―light hOurs.

10 2 The面 vcr/operator shali not take out thc vehiclc for wOrk nor sllall hc dnvc tte VChiclc,Щdcss hc is
satisfled thatit is mechanically sound and in ef「Icicnt wOrking ordcr

10 3 He shal wear the seat belt before starting the vehicle and shall alsb ensure that other person(s),If so

authonzed to ridc in thc vchicle,arc properly scated and also wcar safety bclts.

10 4 Thc dHvcr shali maintain a record of evcry inspectiOn madc under clausc 10 1 in a bound paged b00k

kcpt fOr thc purposc and shal sign every cn"inadC thereii

1057ё 面 v,'ShJlゃ
買

mc,あ W甲°
W.CITS° ^"CnSIЮ ,Ltt VISわ

ユ誠型 Ⅲ
CS,

10.6 Thc drivcr shall cnsure thtt the gcar is in ncutral positiOn,Td Pa蘭
Ⅲ
g brakC iS On,bcfOrc stOpping thc

engmc                                 .

10 7 Thc dHver shall handlc the mck/dumpcr caren■ ly and kccp it undcr control at all timcs Hc sha■
negotiatc downhill gradients in low gear sO that minhum ofbraking is requircd.

10 8 Hc shall not dHvc tOO fast shall avoid distractions and shall dnvc defensively He shall not a“ empt to
ovcrtake anOthcr vehiclc unless hc can see clcarly arca cnough ahcad to bc surc that hc can pass it safely

獄毬襦蹴搬1諦:誤肥ヤ綱鳳職彎篤驚1官跳器靱 鳳翼錦lctf躍
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has reqeived a iroper addrble signal in reply. r . ' t' '

10.f. When approaching stripping equipment, the driver of thi truck or
waming signal and shall not attempt to pass the stripping equipment until
signal in reply.

l: t--
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dumper shall sound the audible
he has received a proper audible

ll温:∬穏』脳塩i認肥露:ζI:電:湊litti肌謡;]li耀:農讐霞『
C・°“J°ngぬ c Юad

出L通黒 1:t淵∬:T鳥謂■%胤lLEI鶏翼:じよ讃∫:臨re・ Ofぬc¨a
10 12 DHv“ shall be sure bfclcarancc bcfOrc dnving thrOugh tun nё

ls,archways,plant stmcture etc

r蝶1lc驚謝:轟躍器器糊犠I盤紺臨忠鷺1鑑ぽ"哺dS hm価ぬ
10壼
、計::::I認illり lCWa_gWliltapproachirを

blind comcrsらf any Othcr pohtζ  where persOn inay
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1肝1踏訛[鱚器 轟ξI常:織ξ器ぽH“ mぬC“hdc Hぃ皿d…訓Ow m。“

atiSfed th～ t iS mecha面 cJly sound and in cttcicnt

;‖:1:珊V鯖謂織註熱意:iCCiSary。    _F
13 0 TESTING OF BRAKES:

13 1 Brakcs Of cvcry truck,Ipper and ally othcr whceLltraCkに
,S machhe shJl beに sにd at Last Oncc h●vo wccks,in a manner as indicated belOwi
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specified by the OEM when the brake is applied, which shall be obtained from the manufacturer of the

(b) PARKING BRAKE TEST : The parking brake shall be capable to hold the vehicle for a period ofat least

Ln .it otes rvh"n it is fully loaded and placed at the maximum gradient of roadway on which it is permitted

to ply.

13.2 A record of every such test carried on every dumpi:r/truck/tipper/other mobile'HEMM shall be kept

maiatained in a bound paged book which shatl be signed by the person carrying out the tests and shall be

countersisned Uv the enSineer and the mAnager. In case any defect in'braking. syStem iS observed in any

"quiprr"rit/HEMu, 
suih<equipmenr/HEMtr,t [tiatt be taken off from operation. and record thereof shall be

kept maintained.

13.3 All ofthe above procedure and precautionary measures regarding i.e. testing of brakes including service

brake, retard brake, parking brake ard steeting shall comply the provisions as stipulated in DCMS Technical

Circuiar Nos.36/l 9iz, $llg8l nd M/2012 i.e Serice brake, Retard brake, parking brake and steering shall

be tested with accelerating the engine to 1400 RPM, I300RPM, 1200 RPM and 1000 RPM respectively.

14.0 Precautions during Firing:

l4.l Shots shall not be fired except during rhe iiours ofday light. All holes'charged on any one day shall be

fired on the same day.

14.2 Shots shall not be fired in crushed, broken or ftacture{ Srouna

14.3 As far as practicable, holes shall bp fuei either between the shifls, or during the rest interval, or at the

-. " !;
14.4 A distance of300 meters, herein after be called "Danger Zone" in any direction, from the place of firing'

The danger zone shall be distinctly demgrcated (by means of red flags or other suitable means) at least 30

minites before firing of holes.

14.5 Proper and distinct waming by a siren installed for the purpose shall be given within the danger zone, at

least l0 minutes before ttre holes are fired.

14.6 Before the holes are charged, stemmed and fired, the blaster/blasting foreman; with assistance of his

assistants, appointed in sufficient number in writing by the manager, shall ensure that all persons have either

left the danger zone, or have taken adequdtg.shelter. , :'

l .7 During'the approach and progress ofan electric storm the following precautions shall be'taken: (a) No

explosive, particularly detonators shalt be handled; (b) If charging operations have been commenced, the

work shall be discontinued until the storm has passed; (c) If the blast is to be fued electrically all exposed

wires shall be coiled up and ifpossible placed in the mouth of the holes, or kept covered by something other

than a metal plate; (d) Al wtes shall bd removed from.contact with the qteel rails of a.haulage track so as to
prevent the charge being qxploded prematurely py a locll strike of the lightening.'

14.8 After shots have been fired; no person shall enter or be allowed to enter the place, until 30 minutes after

fgin! of the shots. Before allowing any person to enter the area, the in-charge of the blasting operations shall
make sure that the area is free from dust, smoke or fumes.

14.9 In case of misfires, precautions as laid down in Regulation 167 of the Metalliferous Mines Regulations,

l96l shall be taken.

13o「 16 08/09/2023,10:33
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14.10 (a) Slurry explosives shall be used in bpencast mines in the order of their daie of manufactue. (b)

Explosives manufac-tured earlier than sk months shall not be used. In case the shelf life of the explosive is

less than 6 months it shallnot be used aftepexpiry of the' shelf life. t" ' '

14.11 (a) Slurry explosives when transported in vehicles shall be carried in an Eiplosive Van approved by the

Chief Controller o1 Explosives. (b) Explosive vans used for the transport of explosives shall be in safe

operating condition and should be driven by competent licensed drivers. (c) The vans shall be kept in isolated

locationi while loaded. (d) Vans shall be well locked except during times ofplacement and removal of stocks

of slurry explosives. (e) Smoking and open flames shall not be permitted in or near the vans containing

slurry/emulsion explosives.

14.12 All detonators and primed cartridges shall be kept in secure receptacles at a safe distance from the

detonatingfuseandtheexplosiveuntilactuallYreguiredforuse:

14.13 The cases of slurry. explosives shall not be opened unless the holes are ready for charging in every

respect.

14.14 The holes shall be charged and fired as soon as possible aftdr the explosive is transported to the site of
blasting. .All normal precautions, for charging and firing as laid down in the Regulations shall be strictly

observed. ' t '
'\ t^ !;

14.15 The entire operations of transport ofthe explosive to the site of its use, critting & slitting of cartridges

and,charging and blasting shall be placed under the overall charge of a competent person holding

Foreman/Mate certificate or such other qualifications as may be approYed by the Director-General of Mines

Safety and appointed in writing by the Manager for the purpose.

15.0 FENCING AROUND OPENCAST WORKINGS: The periphery around the limits of opencast

workings, and edges of benches of the opencast workings shall be kept fenced in accordance with DGMS

Circular No I lof 1959.

16.O PRECAUT10NS ACAINST FIRE:

16.l A code of practice sliall be drawn up for dealing with fires at different locations in the olencast mine,
and for dealing of fires in heavy earth moving machinery. 

.

16.2 Automatic fire protection system shall Le provided and kept maintained in working order on every
HEMM used for loading and trinlportation.

7・
  |:

17.0 Piecautions against dust: l

l7.l'Adequate arranlemens to suppresi dry dust by wetting shall be made, if during any operation of
drilling, loading, unloading, crushing, 6[rss5ing etc., dust is likely to be produced in such quantity (not more
than 3mg/m3 ) as may be injurious to the health ofpersons, as also on roads and benches where fucks and
dumpers operate. Dust surveys shall be done as laid down in Regulation 124 of Metalliferous Mines
Regulation, 1961.

17.2 Truck mounted drill machines design for tube well drilling for sources of water shall not be used. Only
proper type of Blast Hole Drill Machine, specially designed for mining'purpiise, shall be used.

17.3 Adequdte arrangements to allay dry dust, by wetting, shall be made on haul roads and Benches where
mobile HEMM, trucks and tippers operate.

17.4 All drills shall be provided with wet drilling arrangement or with a device, duly approved by the Chief

14 of16
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*'ffi:":r""i#,flj*iTffi"fH:,H:,'#iff"*ffi1;rlldust. which.shau be kept in operation.dudns
carried on. su ur curclent worklng order. No dry drilling operation shafl bJ

::ii,i:::jfl".1,:,""1;:'$ffff:HT::;:-;:IJ',""ili,:',10.$1.::,:1"1be,1f", bv arr appropriate means
Circurar No r8 or re75 and.l or rsr,;h"il"i. #.il::il:r;'[l;:],:-.#;::[::j: l".yj.llTi]drill niachrnes, dozers etc: who are exposed ," t irt''n"ii"'r.rer shar be piovided *i-tt L o,um mounted

1 9.0 GENERAL LTCHTTNG, PROTECTTVE egUrrn rENT,DUST,NOISE ETC.

]? ] gen'elal Lighting: Where natural Iighf ng is insuflicienr
lajd qo\'" i, rv,iiil"ii;"-N" csn-ora(-i-&;.;ffiinilffi:fir*ffiT,,lr}!,#:#,"f;":fjil"r;
2lst June, 20t7, P,nt II Section 3(i).-[rei,;"i*.Jr" N"^fitlas rr-"ei".idir**ir".iTl'ir,7 Dhanbad,datedl. issued under Reeuratior r+a'rz) rir"rib" p."r,i"i ii"**".,.,ng hours ii,i" 

"p"r"*, workings and:lllt,:,i'#T;fl::mt;";lnll;;;'#;l*ilTilT"iu","r,",'"iil';fi;'J'ffikinss at nisht.

;:,l,"',:1":','.".iil,]Tt'#;l?o.,:,.?,J":T::"ff,',it,'L'*i-,,,. shau beprovided with, and shar use, a
upp'oued' uy ttre ori.r in.pi;#;;.rffi:.]H1"l"lI'^Hi''-^tjff.]:: Id "T plugs/earmurrs or 

" 
-typ"

nllr,e ri.ir""iil-.rir1u:::'.:'#,.T;fl fiH fl:T:ll*:,ru51r,"_-..JlrTJ1r,r,,r5t"TIJ,?tr
il',T;#:.'iffiT' u n', uoav r,u-";;;r;ry;;:JlliJ *,,, BrS ricense una 

"pp,o,"o 
by the chier

2l.0 Code ofsafe work practices:

2l ' l A suitable 'Code ofrraffic Rules 8p Safe work Procedures'for regularing the movement of Heavy EanhMoving Machinery' trucks' tippers ana. other' *ir"J"J"o"""ro.ss machinery (cpmmensurare with thecapaclty/slze type of machines used in th6'mfire) rr,rrii" 4"."a and enforce d i-,n"aiut"ty. such Code ofTraffic Rures shourd be deiiberated.and 
"p;;;;;;;;;"-iuni," co*-,nee. A copy orilRi" rures, in alanguage understood bv them, sha, bc made 

"r.i ,"' 
"fi'""*emed, i.e., to drivers and operators ofHEMlWtrucks/tippers (including trror" u"rongiog io 

""ro".i".0, supervisors and mine ofncials, ana to suctrother persons who monitor/control mo".rn.oior'HHnriJ.- 
--'""

2l'2 A suirabre 'code of practice' for prevention of injuries to persons engaged in tipping on stock pires,tipping at crusher, dumpins,3l-,i*Jtrra.i-;-;ffi;;f, at loading and untoad-ing points etc.(commensurate with rhe capacity lsize rype of machines uJed in the mine; ihalr ue tum.JLa enforcedimmediately' Such code of practice stroqa u" e"iii"."i"J uriipp-rua uy f,.i-pu.tit" co-.itt"e. A copy ofthe code of practice, in a language 
-*toitooa'uf ii-"rq;;il ;" made oier to'urr 

"or".."a, 
i.e., to dumpmen. drivers and operators or uEuurtrucky,tr;;il;:il;; lhFtd;;il;i;;;ffi9, supervisorsand mine officials, and to such other persons who mo"larL"roif dumpinlipping operations.

2l'3 A suitable "code of Practice" for dealing with fires/spontaneous heating at different locations,machineries, vehicles, etc. sha[ be frar4ed 
"rJ "-rF".;j.;;;ia@ry. Arrangemens for firefighting sha, beprovided'on arl HEMM' such arrangements sha[, ifpqssibr", og"*r" automatically on appearance offire oroccurrence of spontanebrB heatils, Tl.re dtitorhatic r* figiilr;'ur*gement shall be provided with optical,thennal or any other suitabie fire iensing. devic". ."i"ui>ii""u"*a to sense any iise in temperah*e beyond apredetermined limit or fire and automaiically actuate ih'e n.J'rupp."rrur, from a container(s) to such firehazard areas of the machine through fixed piumbing o"t*oit -a nozzles. NoTE: Above ,,codes,,shall 

beconstantly and prominently displayed at every releva-nt place including in trr" op"*u.i *o*in!I, workshops,

https://approval-permission-dgrns.gov.inlpermissionExemptioDRelaxati...
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truck{umper roads, spoiycoal-heaps, material yards, etc.

22.0 Miscellaneous:

22.1 (a) Trucks, tippers and othei heav| vehicles, not lglonging to monagement shall,not be allowed in the
mine p.remises without a valid pass issued bytthe comfetent autiority br ir,i -irie. Beiore'the pass is issued
the mine engineer/competsht person shall check the roadworthiness of such vehicle. In ordei to check the
entlt of such vehicle in the mine premises, properly manned 

- 
check gate shall be provided at the mine

entrance where the record of entry & exit of each vehicle shall be maintained. At the chick gate the license of
the drivers shall also be checked for eliminating the possibility 6; r'nlicensed persons driving the vehicle.
ft)(i) Persons engaged in surface operation and in particular, the Contractor's workers shall be provided
closer and competent supervision. (ii) All persons engaged at any work within the mine premises through the
contractors shall be provided relevant training and other job related briehngs and that the drivers of the
vehicle belonging to contractors entering the mine premises have additionally beeir explained the salient
provisiols of "Traffic Rules". (iii) Each and every operation, including tfue operation carried.out through
contractor's worker or by outside agency, shall be placed under the charge of a competent supervisor, duly
appointed and authorized [y the manager.

22.2 Separute stock yards shall be maintained for dumping and dispatch of minerals and it shall be ensured
that dispatch of minerals is not carried out from the stock yard where dumping is under progress.

23.0 Pleae note that this permission is s:ubject to the follpwing additioqal coFdirions:. 
,

23.1 Ii the event of any change in the circumstances connected with this pe.rmission which is likely to
e1d31eer the life of workmen employed jn the mining operation-for which this permission has been granted
shall be stopped forthwith and intimation thereof sent to this Directorate. The said mining operation sf,all not
be resumed without an express and fresh permission in writing.

23.2 This permission may be amended or withdrawn at any time should it be considered necessary in the
interest of safety.

23.3 lf alany time any of the conditions subject to which this permission has been granted is violated or not
complied with, this permission shall be deemed 1o have been revoked li;ith,fuhmediate effect.

23.4 This t'ermission is being issued specifically under the regulations mentioned above and without
prejudice to any other provision of law, which may be or may become applicable at any time.

23.5 This letter speci$ing conditions goverhing to use of Heavy Earth Moving Machinery @EMM's)
without deep-b!9-h!e!l!!Ig-shall remain valid up to !!ve (0s)_years from the date of lssue of this
permission letti:r or veligif of lease period yiiiehevet is earlier.---l- , ., . , ,

′ '

KATEWA ADDIT10NAL CHARGE)― AJMER
THISIS A SYSTEM DOES NOT REQUIRE ANY SIGNATlu
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